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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE

ON BEHALF OF RESPONDENT NO. 18, M/S KOMAL TEXTILES

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Komal
Textiles, the Respondent No. 18, in compliance with the direction
dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the
recently added industries in the Barhi Industrial Area matter were
directed to file their objections to the Joint Committee Report dated
03.01.2025.

2. That at the outset, it 1s submitted that the observations in the Joint
Committee Report (hereinafter “the Report”) do not correctly reflect
the compliance status of the Answering Respondent’s unit. Certain

findings in the Report appear to be based on assumptions and
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outdated assessments, rendering them inconsistent with the

Answering Respondent’s current operational realities.

That the Answering Respondent, M/s Komal Textiles is located at
Plot No. 327, Barhi Industrial Estate, Phase-1, Distt. Sonipat, GT
Road, Haryana. The unit 1s engaged in the dyeing of viscose rayon
filament yarn mailny, operating in full compliance with environment
regulations prescribed by the Haryana State Pollution Control Board
(HSPCB). The facility is equipped with an efficient Effluent

Treatment Plant (ETP) and adheres to strict pollution control norms.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

That the Answering Respondent submits that an inspection was
conducted on 08.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The Answering Respondent further submits that a Show
Cause Notice dated 02.01.2025, was issued by the Haryana State
Pollution Control Board (HSPCB), alleging non-compliance on

limited grounds, including allegation of increased SAR value.

That it is submitted that all of the above issues were raised in the
Show Cause Notice issued by HSPCB, to which the answering
respondent submitted a detailed and reasoned response. The
answering respondent duly clarified its position and provided
documentary evidence of its compliance to HSPCB. Therefore, the
continued reliance on these findings is unjustified and does not
accurately reflect the present compliance status of the unit. A Copy

of the Show Cause Notice and the detailed and reasoned response to



4.3.

4.4.

4.5.

3595

the HSPCB Show Cause Notice along with all the relevant
annexures is annexed herewith and marked as ANNEXURE R-1.

That during a local market order requiring the dyeing of multicolor
shades multiple times in yarn dyeing machines for desired output,
the machines were cleaned with caustic and sodium hydrochloride,
leading to a temporary increase in Sodium Adsorption Ratio (SAR)

levels during the ETP outlet parameters.

That it is submitted that during the HSPCB audit/checking, the only
parameter that exceeded prescribed limits was the SAR value, which
was specifically due to the above-stated reasons. All other
parameters were within the controlled and prescribed limits. Post-
audit, measures were immediately implemented to control SAR
levels within the discharge limits set by HSIIDC and HSPCB CETP
norms. Chemical dosing in the ETP has been adjusted to maintain

SAR within these prescribed limits.

The Answering Respondent has submitted the necessary fees for
resampling (Rs 4500) and performance (Rs 25000) to HSPCB and
requests that a resampling be conducted at our unit to verify
compliance with the adjusted measures. Since the inspection and
subsequent notice, The Answering Respondent has proactively
reinforced its compliance measures, ensuring the system functions
efficiently and within all regulatory requirements. No further action
regarding dilution or other non-compliance should be necessary as

the i1ssue was promptly addressed and rectified.
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That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause
significant operational disruptions to the answering respondent. The
unit employs a large workforce, and any disruption in operations
would negatively impact the livelihoods of numerous employees and
their families. The answering respondent is a key contributor to the
textile industry, and any undue penalties or restrictions would harm
not only the unit but also suppliers, vendors, and small businesses

that rely on its operations.

That in view of the above submissions, the Answering Respondent
also prayed that the allegations in the Show Cause Notice be
reconsidered, as they were based on incorrect assumptions and
lacked substantive evidence. The Respondent requested that its
compliance measures be duly recognized and that it be granted an
opportunity for re-inspection with independent verification to
conclusively establish adherence to environmental norms. The
Answering Respondent reiterated its commitment to upholding all
regulatory standards and sought a fair and just resolution of the

matter.

That the Answering Respondent remains committed to
environmental sustainability, regulatory compliance, and responsible
industrial operations and prays for a just and fair assessment of its

compliance status.

The Answering Respondent further reserves its right to file
additional pleadings or affidavits, if necessary, in response to any

subsequent developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, ATUL KUMAR JAIN S/o LATE SHRI VINOD KUMAR JAIN,
aged about 50 years, R/o C-3/78 Ashok Vihar Phase 2 New Delhi 110052,

do hereby solemnly affirm and stat as under:

l. That I am the authorized signatory of Respondent No. & | M/s
KOMAL TEXTILES, having its office at PLOT NO. 327 PHASE-1
BARHI INDUSTRIAL ESTATE, DIST SONIPAT, HARYANA ,
131101 in the aforesaid Original Application, I am aware of the facts
and circumstances of the case in my official capacity as stated above

and hence, entitled to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under
my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be treated
as part and parcel of this Affidavit and the same is not being

" [ /erl oduced for the sake of brevity.

sy that the documents / annexure produced along with the reply are

4 eepjes of its originals. _
Q For KOMAL TEXTILES

S/ 04 FEB IS et

Prop.
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For KOMAL TEXTILES

@_6_//(.0979 e

Prop.

DEPONENT
VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at Delhi fmhis 24th day of February, 2025. For KOMAL TEXTILES
| ~
Madan Lal Gupta

£ £ Syt
o
| Area-Delhi

L

ya Prop.
©
O i
K)‘

2 4 FEB 200 DEPONENT




ANNBGKE R-1 3

IR K HARYANA STATE POLLUTION CONTROL BOARD ¢ L,
e’ I.IFE Plot No. 1, Sector-15, Part-I1, Sonipat
)/u, Ph. - 0130-2236119, E-mail ID: - hspchrosr@gmail.com - SEEOES
N/ e 5 ?;;‘
No HSPCBISRI2024/ j29..9"1 Dated: 4o 7 /2o L)
To (Unit Code — A0803)

M/s Komal Textiles,
Plot No. 327, HSIIDC PH | BARH],
Sonipat

Sub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and Control
of Pollution) Act, 1981 and imposing environmental compensation as per order dated
22.12.2021.

Whereas, the unit was inspected by the concerned Field Officer Sh. Ravinder Yadav, AEE
alongwith CPCB team on 08.08.2024 in reference of NGT case and the unit is involved in process of
dyeing of yarn having CTO valid upto 30.09.2028.

Whereas, sample from the inlet and outlet of ETP of the unit was collected in the presence of
representative of the unit and sent to Board'’s lab at Faridabad.

Whereas as per Analysis Report No. 1077 dt. 16.08.2024 received from the Board's Laboratory at
Faridabad, the result of outlet of ETP of the unit has been found exceeding the prescribed limits as per
detail given below:-

' Sr. No. | Parameter Name ~ [ResultMg/l [ Limit Mg/l
1 1. JSAR 55.74 26

Whereas, from the above it is evident that you are discharging effluents beyond the prescribed
limits and violating the provision of Section 24 of Water Act, 1974.

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure
action may not be taken against your unit ufs 33-A Water (Prevention and Control of Pallution) Act, 1974,
prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974 and
revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the
Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under.the Acts for non-
compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mentioned
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the status
as mentioned above, which will warrant closure action against your unit under relevant Acts/ Rules
besides initiation of legal action under the relevant Acis/Rules without giving any further notice

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as
assessed by the Board as per methodology defined therein.

Ao
DA/Copy of Analysis Report. Regional Officer,
Sonepat Region.
Endst No. HSPCBISR/2024/ /.93 Dated: ¢/ o3 JoU) &

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information, please

fa)? o il

Regior;al Officer,
Sonepat Region.

H-
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Report No,ee 1077

Doted - August 1o, 2024

1, hereby, cortify that 1 Narenaer Hooda as oard Analyst, duly appointe
ollutlon) Act, 1974(6 of 1974)

]
Ankit Shukla, SRE, C
Inlet & Outlet of

v under sub qectlon
recelved on the

(3) of section 93 of Water (Preventivii and control of P
0p & Sh PCB, a

5024 from Sh. ovinder Yadav, AEE, HSI
2024 from the

- AU803, collected on 08,08,

g reported below:-
n 08/08/2024 to 16/08/2024

08™ day of August,

sample of liquid trade effluent of Code

ETP for analysis, The Sample was in condition fit for analys

ity that 1 have analyzed the afore-mentloned
follow:=

1 further cei sample 0
and declare the result of analysis to L as

sr. No. | Parameter Inlet of | Outlet  of Prv::crlbed"l'cs:t Method
| . ETP__ | ETP_ Limits | Lo
1. | pH Value at 25°C 9.61 |8.03 6.0-9.0 | APHA 4500 H' B
AR | (24" Edition 2023)
Conductivity pS/cm at 254 ~Tssq0 |2820 |- APHA 2510 B (24"
| iy . g : __Edi_t_lo_:_&_?.oi_l_?!), _
5 Total Suspended Solids m.'| 205 |12 1500 APHA 2540 - D (24"
| |2 [T [Edton2023) o
| 5.0.0.(5 Days at 20°C) w1 [ 130 3 500 " APHA 5210-C (24"
L | . [ SR— i_Esi..i.t_l.o" 2023)
5. Chemical Oxygen Demand my/l | 640 36 1400 APHA 5220-B (24"
R D | SR (R | Edition 2023)
6. | Ol & Grease ma/l 17.6 | BOLY |10 APHA 5520-B (24"
o _ L | (DL¥**=4) . Edition 2023)
7 Total Dissolved Solids mg/! 3050 | 1550 2100 APHA 2540-C (24"
| e _Edition 2023)
BDL* = Below Detection Limit
pL** = Detection Limit
and container on recelpt was as follow:
e of the

The condition of the seals, fastening

Container had its scals found Intacl
representative of the industry and thc Loard representative.
Signed this on 16" day of Aug ust, U4 \

in order; slip on the container had the signatur

3

Haryana State Pollution Control Boaiu Jboratory, ﬂ &b

Sector-16 A, Faridabad Boqlﬁ.*“galyst' '
[

To

nchkula/ Reglonal Offlce, HSPCB, Sonipat
Dated: [t {g et

The Member Secretary, HSPCE, |

¢ ¢ MO

Endst. No. HSPCB/LAB/F/2024/

This test report relate viily 1o the particular sample submitted for testing
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FORM ]
(See Rule 36)

I, hereby, certify that 1 Narender Hooda as Board Analys!, duly appointed under sub section
(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
08™ day of August, 2024 from Sh. Ravinder Yadav, AEE, HSPCR x Sh, Ankit Shukla, SRF, CPCB, a
sample of liquid trade effluent of Code - A0803, collected on 08.08.2024 from the Inlet & Outlet of
ETP for analysis. The Sample was in a condition fit for analysis reported below:-
I further certify that I have analyzed the afore-mentioned sample on 08/08/2024 to 16/08/2024

and declare the result of analysis to be as follow:-

| Test Metth .

The condition of the seals, fastening and container on receipt was 25 follow:

Container had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representative.
Signed this on 16" day of August, 2024

Haryana State Pollution Control Board Laboratory,

Sector-16 A, Faridabad

To

Endst. No. HSPCB/LAB/F/2024/

|

Boa{%&h‘% R:;lt&/'

The Member Secretary, HSPCB, Panchkula/ Regional Office, 115PCB, Sonipat

This test report relate only to the par

L

)

500

Dated: | ¢

ticular sample submitted for testing

% ]f),H i

| Sr. Parameter Inlet of | Outlet' of | Prescribed
| No. ETP |ETP_ | Limits I
Colour Bluish Almost
— Colorless
. | Odour Bad T
Sulphide as S ma/l 8.4 0.8 2 1S 3025 (Part-29) |
11986
| | (Reaffirmed 2003)
4. |SAR 185.86 | 55.74 26 APHA 3500-Na B.
| | Flame Emission
Photometric  Meathod |
S B S 24" Edition 2023
. | Ammonical Nitrogen as N mg/I 28.02 | 11.20 50 APHA  4500-N 24"
. s o - | Edition 2023
[ Phenolic Compounds as CgHs0H mg/l | 2.15 0.61 1 IS 3025 (Part-43) Sec
o ! _ 11-2022 e ]
Total Chromium as Cr mg/!| 4.38 0.91 2 3120-Cr ICP-OES
(APHA 24"  Edition
2023) ]

10
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CONTACT-H810096420
EHNbKOﬂAL.TEXﬂLE@YNiOO,COﬂ

GSTIN-0BAAIPJ6864D1ZO

KOMAL TEXTILES

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-1, DISTT. SONIPAT, GT ROAD, HARYANA

REF NO.HSPCB/SR/2025/440

TO

THE REGIONAL OFFICER

HARYANA STATE POLLUTION CONTROL
BOARD PLOT NO.1, SEC-15, PART-2,
SONIPAT, HARYANA-131101

Sub: Show Cause Notice for Prosecution & closure action under section 43/44 & 33-A of
Water (Prevention & Control of Pollution) Act, 1974; under section 5 of Environment
Protection Rules, 1986 and revocation of CTO granted under section 27 of Water
(Prevention & Control of Pollution) Act, 1974 and under section 21(4) of Air (Prevention &
Control of Pollution) Act, 1981 along with imposition of Environmental Compensation as
per policy order dated 22.12.2021.

Respected Sir/Madam,

We at Komal Textiles, Plot no.327, PH-1, Barhi industrial estate, Sonipat, Haryana
pin-131101 ,would like to declare that we are a micro industry , manufacturing dyed
yarn (Dyeing of viscose rayon filament yarn/polyester yarn/cotton yarn).

The actual capital investment done in the project is Rs26.5 lakhs.

The Facility is categorized under "RED CATEGORY".

Dyeing of the yarn generates trade effluent, which is treated with Effluent Treatment
plant (ETP) installed at our unit to treat the after dyeing process water.

The treated effluent water is discharged into HSIIDC SEWAGE LINE.
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CONTACT—‘BMOGWZO
EMAIL-KOMAL.TEXTILE@‘YAHOO,GOM 2

I

GSTIN-OBAAIPJ6864D1ZO

KOMAL TEXTILES

T, SONIPAT, GT ROAD, HARYANA

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-1, DIS

eby submit LE.

With Reference to the show cause notice we her

CHED ENSURING THAT NO

1. AN AFFIDAVIT-CUM-UNDERTAKING HAS BEEN ATTA
BETWEEN OUR EFFLUENT

UNAUTHORISED OR PARALLEL CONNECTION EXISTS
DISCHARGE LINE AND STORM WATER DRAINAGE SYSTEM.
WE ARE PROVIDING A DECLERATION CONFIRMING THAT ONLY 1 BOREWELL IS

c INSTALLED IN OUR UNIT.

A WATER BALANCE CHART OF OUR UNIT HAS BEEN ATTACHED

AN APPLICATION FOR NOC FROM HWRA HAS BEEN ATTCAHED

COPIES OF FORM GSTR1 AND DETAIL OF RAW MATERIAL WITH CONSUMPTION.

WE HAVE ENCLOSED LOGBOOK FOR ETP MENTIONING CHEMICAL CONSUMPTION, |
ELECTRICITY CONSUMPTION AND TREATED EFFLEUNT DISCHARGE.

WE HAVE ALSO ENCLOSED CHEMICAL BILLS AS WELL.
7. WE ARE UNDER AGREEMENT WITH GEPIL AND HAVE ENCLOSED THE AGREEMENT

COPY.
8. DECLEARTION ATTACHED FOR BOTH -TO ADHERE WITH TEXTILE CHARTER

-~ NO CAPACITY MODIFICATION DECLERATION
9. ATTACHED PHOTO OF OUTLET DISCHARGE OF ETP IN MANHOLE OF HSIIDC OUTSIDE

N

o VoW

PLANT.
C 10. ETP INLET OUTLET REPORT FROM LAB,
B TECHNICAL STRUCTURE ADEQUACY REPORT

FOR KOMAL TEXTILES

G107 oce
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CONTACT9810696420
EMAIL-KOMAL. TEXTILE@YAHOO.COM

rGSTIN-OBAA!PJSBMD‘[ZO

KOMAL TEXTILES

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-1, DISTT. SONIPAT, GT ROAD, HARYANA

FURTHER MORE THE OBSERVATION QUESTIONING DILUTION:

We are currently in the process of preparing an Effluent Treatment Plant (ETP) Adequacy
Report, which is being vetted by a reputed government technical institution. This report
will comprehensively address the capacity and performance of our existing ETP unit

We anticipate submitting the completed ETP Adequacy Report to the HSPCB at the earliest
possible date

Finally, we wish to reaffirm our unwavering commitment to:

. Upholding all norms prescribed by the Board.
. Ensuring full compliance with the directives of the Board.
. Implementing all necessary preventive and corrective actions.

In light of our proactive steps in preparing the ETP Adequacy Report and our strong
commitment to achieving full compliance, we respectfully request that any potential
prosecution or closure action be deferred, and that our commitment to environmental

compliance be duly considered.

sincerely,

_ rEXTILES
FOR ‘((’MA;,,%#

o oro. e
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

Certificate No. | IN-DL70633173133804X

Certificate Issued Date b os‘May-zoaé 11:38 AM | il (T
Account Reference IMPACC (IV)/ 835403/ DELHI/ DL-NWD
Unique Doc. Reference SUBIN-DLDL83540398488342699518X

Purchased by ©  KOMAL TEXTILES
Description of Document . Article 4 Affidavit
Property Description . Not Applicable
Consideration Price (Rs.) . 0

(Zero) | _
First Party | ! KOMAL TEXTILES |/
Second Party _ : NotApplicable - i
Stamp Duty Paid By KOMAL TEXTILES © ||
Stamp Duty Amount(Rs.) . 20 NN LAl

(Twenty only)

3 _'T{'.Z:J‘%f.‘e

73133804 X

<20

B S
LTI G SHCIL SHGIL SHCIL Do

022022022022

; OMAL TEXTH ¥ r>i
KOMAL TEXTILES KOMAL TEXTILES KOMAL TEXTILES KOMAL TEXTILES KOMAL TEXTILES KOMAL TEXTLES KOMAL TEXTILES KOMAL TEXTILES KOMAL TEXTLES ¥/ ¥ il g
4 5 Y N 4 b e N S N C = -

AFFIDAVIT

declare as under: s F(gj‘:; o
06 WAY 2

Statutory Alert;

1. The autnenticity of this Stamp certificate should be verified at ‘www,shcllestamp,com’ or us| imp Mobile App of Stock Holding.
Any discrepancy in the detaily un'hi:'cwncuab:nd as avallable al‘?ﬂ‘;'wmbilfd At il m"’“ PN oI

2. The anus of checking the legiimacy Is on the users of the certificate.

3. I cake of any discrepancy please inform the Competent Authorlly.,

/ Mobile App renders it invalic

.

1, Atul Kumar Jain, S/o LATE. Shri Vinod Kumar Jain, aged 50 years, residing at,
C-3/78 ASHOK VIHAR PHASE-2,DELHI-110052 do hereby soj%@glyra‘rﬁrm and

OMAL TEXTILES KOMAL TEXTILES KOMAL TEXTILES KOMAL FEXTKESWYEKTH-ESMTEXTILES
. n . B ir o P o RS i
s F T = - ‘."_' i e SN D - % 2 bty

[Fo - Daoaoe




That I am the proprietor of the industrial unit named KOMAL TEXTILES located

at Plot No.327, PHASE-1, HSIIDC Industrial Estate, Barhi, District-Sonipat,
Haryana.

That my industrial unit is connected to the officially designated sewer drainage
System provided by HSIIDC and does not have any unauthorized, separate or
Parallel connection(s) to the storm water channel.

3. That I further undertake not to make any such unauthorized, separate or parallel
connection to the storm water channel in future.

4 That in case it is found at any point of time that my unit has such un.auﬂlorized
Connection, 1 shall be held fully responsible for the same and shall abide by any

action taken by HSIIDC or the competent authority as per applicable laws, rules,
and regulations.

- That this affidavit is executed to be submitted to HSPCB, Sonipat as an
undertaking regarding the absence of separate/parallel connection(s) in the storm
water channel from my industrial unit.

Gt o

20P.
DEPONENT
VERIFICATION:-

Verified at Delhi on this 06/05/2025 that the contents of this affidavit are true and correct

to the best of my belief and knowledge and nothing material has been concealed
therein.

S

OP.
DEPONENT

0.6 MAY 2005



CONTACT-9810696420
EMAIL-KOMAL. TEXTILE@YAHOO.COM

GSTIN-06AAIPJ6864D1Z0

KOMAL TEXTILES

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-1, DISTT, SONIPAT, GT ROAD, HARYANA

el BOREWELL DECLERATION

o ke The installation of water meter took place way after the 15t inspection of the respective authority
~ Notified us.

- Further we are taking readings of bore well meter after installation.
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\ & |
Government of Haryana
Haryana Water Resources Authority
Applications for Issue of Permission to Extract Ground Water
Application for Permission to Extract Ground Water for Industrial Use

Abplication No: HWRA/IND/N/2023/5528 (Application Received Fee Paid)

1. General Information:

E_JAWquon Type Category/ Type of Application: : DA 2 _* e

1 | _(l} Name of Applicant: | Atul Jain

| IDProofType PAN _— !

| IDProofno AAIPJBBBAD

!...__4 ______ wldProofDocunmut \Download e 1 aF 0SSR

o (ii) Designation of Applicant: | Authorized Signatory

i. ‘Authorization Letter in the name of Atul Jain 2 sl I

T (iii) Name of Industry: |KOMALTEX'!’ILES
| (iv) Registration number of Industry: ‘AAIPJS&MD 3 AT =s s B
k. m Lmﬂonbuhihofﬂulndmtrhiumt TR S, e
' T ~ PLOT NO 327 HSIIDC PH | BARHI SONIPAT
. Haryana '
ISONI_PAT inAR .
isinaxr_ 7 < !_
'GANAUR I
‘Bari
‘over-exploited e
PLOT NO 327 HSIIDC PH | BARHI SONIPAT i e
9810696420 -
ml;huﬁb@w hoo.com .,_ > p} -‘E‘E:-"; "
= i B S

Tm N | ; = . B '. eNP o " -,
M J ~-|' I [ “’ 1 '.:sl I. ._ i _._—' 5 s
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Large industry/ MSME certificate/ proof Download
Date of commencement 01/08/2019
Description
(viii) Land use details of the existing/proposed Industrial unit premises

Ownership of the land(Enclose documents of Download
ownership)

Latitude Longitude 29.3871306
Location Map Download

Total Land area(in sq m)

Rooftop area of buildings/sheds(in sq m)
Road/paved area(in sq m)

Green belt area(in sq m)

Open Land (in sq m)

Source of availability No HSIIDC Barhi
of surface water for
Industrial use, if any

Townships/villages No
within 2 km radius of
the Industrial unit

water required for industrial and dorestic

76.6813217

450.00
300.00
50.00
0.00
100.00

2) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and

requirement of water at each stage)
Flow Chart of activities and requirement of water Download
Water Balance Chart with water requirement at each Stage.

Upload Affidavit for Non/Partial supply of water from local government water supply
agency ( in case of ground water requirement less than 10 KLD).

Upload NOC/Certificate for non/ partial supply of fresh water/ treated waste from the
local government water supply agency.

Quality of groundwater Fresh Water
Name of NABL(Under Valid Certificate) Testing Lab
Upload test report of groundwater quality from NABL accredited lab

Whether there is expansion of existing industry involving increase in ground water
abstraction after 23.12.2020

(r (i) Total water required(in m3/day) 22 00

a. Ground Water required(in m3/day) 20.00

p. Recycled Water usage(in m3/day) 0.00

c. proposed/existing water supply from any agency(in 2.00
m3/day)

(i) Breakup of Water Requirement and Uasage:

Activity Existing Additional Total
Requirement Proposed Requirement

Download

Download

Download
No

Download

No. of
Operational

Annual
Requirement

(m3/day) Requirement (m3/day) DaysinaYear  (m3lyear)

(m3/day)

—
. Residential 2000 o000 . 200|

Domestic .
| | i 1

Industrial Activity 2000 0.00 20.00

300

6000.00

600.00

19
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Greenbelt 0.00 0.00 0.00 300 0.00
Development /
Environment
Maintenance
d. Other Use 0.00 0.00 0.00 200 0,00
e. Grand Total 22.00 0.00 22.00 6600.00
Source of recycled water ETP
(iii) Breakup of Recycled Water Usage:
(m3/day) (Days) (m3lyear)
(a) Total Waste Water Generated: 17.00 300
(b) Quantity of Treated Water Available 17.00 300
i). Reuse in Industrial Activity: 0.00 300
ii). Reuse in Green Belt Development: 0.00 300
iii). Any other use 0.00 0 0.00
(c) Total Treated Water Utilized: 0.00
(d) Quantity and mode of disposal of unutilised effluent: 17.00 CETP
3. Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing i
SNo. | Typel Year of | Depth |Depth to | Discharg | Operatio [Mode | Horse | Whether Wheter
construction |(meter)| water |e(m3 per nal of lift | Power |fitted with | permission/
level hour) hours/ of water registered
Diamet | (meters (day)/ pump | meter or | with HRWA /
er below days/yea not if so Details
(mm) | ground r of permission
level)
1 |bore well/ 75.00/ 40.00 10.00§2.00/ 1 5 No No/
2019 25.00 300
Source of fresh water requirement being met uptill now
Affidavit duly attested by the Applicant regarding non-
existence of tubewell
Likely date of operation of proposed tubewell
Quantum of ground water recharge(m3/year) 0.00
Details of rainwater harvesting and artificial recharge Download

measures for groundwater recharge in the premises. If the
firm has proposed to take up rainwater harvesting and
recharge outside the industrial unit premises, then provide
NOC from the concern authority/agency where the harvesting
measures are proposed, if already implemented, details may

be furnished. (attach report on comprehensive & feasible

Rainwater harvesting/recharge proposal).

Whether the applicant has earlier applied for abstraction
of ground water to any other Government Agency.
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(i) If_not applied ,SELF-DECLARATION stating that the
applicant has not applied for abstraction of ground
Wwater to any other competent Authority/CGWA
(ii) If applied ,NOC issued by Govt Agency/CGWA and in
case PjIOC was not issued, attach copy of application
Submitted Govt Agency/CGWA

Water Efficient Technology will be adopted
Consent of operate issued by HSPCB(CTO) Download

Impact Assessment Report prepared by the accredited
consultant : Submit IAR of existing / proposed groundwater
Wwithdrawal on the groundwater regime and socio-economic
impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21. On top of the IAR,
provide the Check List + Salient features of IAR, in the
prescribed formats.

Certificate regarding non/ partial availability of fresh water/ Download
treated waste water supply from the local government water
supply agency

Any Other Document/information

Any Other Document/Information

' Self Declaration:-

1.

21

| hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also aware
that any faise/ wrong submission /uploading of document will lead to rejection of my application without

any notice.

| hereby certify that the contents of the above Application are true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. | understand that if any information furnished
by me is found to be false, Haryana Ground Water Authority can take punitive action against me as per
the extant rules. Further, | shall comply with all the terms and conditions of the permission/NOC to be

granted by HWRA.

Date:

FOR KOMA X7
(%'

Place: ...--'C"- 9 i K‘M

PROP.

Signature of Applicant with Office Seal

a) Information of payment for Application Fee

Total Amount
Mode of Payment Online
Reference No. ‘Transaction No, Date

HRWA1021478921352966 | YUBI1707158513

131/01/2023

b) information of payment for Tarrif Fee

‘Total Amount
‘Mode of Payment

_ Amount Status
125000 SUCCess

(Atul Jain)
(Authorized Signatory)

i I




CONTACT-9810696420
EMAIL-KOMAL. TEXTILE@YAHOO.COM

GSTIN-06AAIPJ6864D1Z0

KOMAL TEXTILES

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-I , DISTT. SONIPAT, GT ROAD, HARYANA

RAW MATERIAL (YARN IN HANKS)

€ : WASHING
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Details of outward supplies of goods or services

1 Tesom 06AAIPJ6B64D 120
2 {a) Legal name of the registered peraon ATUL KUMAR JAIN __I
| | (&) Trade name if any KOMAL TEXTILES
| =) ARN AMDE11241240332 L=
@ S R R | 771272024
0.0 Lo
De phio

44 - Taxable cutward supplies made 1o registered persons (other than reverse charge supplies) including supplies made through e-commsrce operatos atiracting TCS - 828 Regular

Total ]

2 | iwoice | 6,57,050.00 | 78,845.00 | 0,00 | 000 | 400

48 - Taxable outward

made 1o reg d persans cting tax on reverse charge - B2B Reverse charge

Total |

0 [ invoice ] 0.00 | SO oo |

| 5-Taxable outwsrd inter-state supplies made to unregistered persans (where invoice valus is more than Rs. 1 lakh) including supplies made through ecommerce aperator, rate wise - B2CL (Largs)
0 | nvoice | 0.00 | 0.00 0.00

| Total |

| A — Exports [with/without payment)

Total 0 Invoice 0.00 0.00 0.00
- EXPWP 0 Inveice 0.00 0.00
- EXPWOP Involce 0.00

6B - Supplies made 10 SEZ unit or SEZ developer - SEZWP/SEZWOP

Totai

0.00
0 Involce 0.00 0.00 m

- SEZWP 0 Invoice 0.00 0.00
- SEZWOP 0 e i
6C - Deemed Exports - DE
L) 0 Invoice 0.00 0.00 | 0.00 0.00 1 0.00
7- Taxable supplies (Net of debit and eredil notes) to unregistered p (other than the suppll d in Table 5] includi liea made through &-c g TCS - B2CS (Others)
P Address: 49.47.69.188
FOR ¥ | XTILES
%‘,K'ﬂf ?’ S
PROP.
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ctal Net off debit/c \‘d[

Document
Tung

i of

Description records

Credit notes)

notes

ates (Debit

" 528 Rﬂgulnr

Credit notes) 0 ] Note |

0.00 |

- B2B Reverse charge

es 55 |_.- d to rmm'errd w.-raol\ for !ﬂ\nblcuulwuld supplies In table 4 other than table &
Net Total (D tes - Credit notes) e -] 0 | Note | 0.00 l
Credit / Debit notes iszued to .-:-qur.:rred person for taxable outword supplies in table 68 - SEZWPR/SEZWOP
| 0 | Note | 0.00 |
it n_\‘-:-es ssued to -egm ered person for N-u;;lm- uu'lwnn} num)llon In table 6C - DE
Net Total (Debit notes - Credit notes) l 0 ] Note | , 0.00 |
| 38 - Credit/Debit Notes (Uinregistered) - CONUR
Total - Net off debit/eredit notes (Debit notes - Credit notes) | 0 | Note [ 0.00 ]_
Unregistered Type
- 820 =¥ ] Note 0.00
- EXPWP L] Note 0.00
- EXPWOP 1] Note 0.00
| 3C- Amended Credit/Deblt Notes (Ragisterad) - CONRA b
Amended amount - Total (1 Note 0.00 0.00 0.00 0.00 0.00
| Net Differential amount {Net Amended Debit notes - Net 0.00 0,00 0.00 0.00 0.00
Amended Credit notes) - Total
| Amended Credt / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Ragular
Net total (Net Amended Debit notes - Net Amended 0 ‘ Note ‘ 0,00 { 0.00 I 000 ' .00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies In table 4 other than table 6 - B2B Revmcharge

Net total (Net Amended Debit notes - Net Amended

0

Note

|

R

! Credit notes)
|_ Amended Credit / Debit noles issued 1o registered person for taxable outward supplies in table 68 - SEZWP/SEZWOP
Net 1otal (Net Amended Debit notes - Net Amended a Note 0.00
Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE
| Net total (Net Amended Debit notes - Net Amended o Mote 0.00
| Credit notes)
BC - Amended Credit/Deblt Notes (Unregistered) - CONURA
Amended amount - Total 0 Note 0.00
Net Differentisl amount (Net Amended Debit notes - Net 0.00
Amended Credit notes) - Total

Urregistered Type

1P Address: 49 47.69,188

(O
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. FOR KOMAL T EXT!LES

‘ "TR-1 :
3[% (Ml PROP. | 6 ‘3

Details of outward supplies of goods or services

Financial year 2024-25

-
Tax period October ||

[1 [esTiN = [DEAAIPJGBOADIZO
[z | Legal name of the registered poraon R ATUL KUMAR JAIN
I ] Trade name if any KOMAL TEXTILES
© ARN AADG10241584876
) ARN date e 09/11/2024 =

Document
Type

No. of

Value (¥) Integrated Tax (¥) Central Tax (%) State/UT Tax (¥) Cess (%)
records

Description

4A - Taxshle outward supplies made to registered persons (other than reverse charge supplies) including made thraugh e-commerce operator attracting TCS - 826 Regular

Total | 3 [ involce | 11,27,256.75 | 13527081 | 0.00 | 0.00 | 0.00

45 - Texable outward supplies made to registered persons atiracting tax on reverse charge - B2B Reverse charge

Total | 0 l Invoice | 0.00 | 000 i A== a T : '..-m_.fi"
| 5+ Taxable outward imer-sinte supplies made to unregistered persons (where involce valug s more than Rs. 1 lekh) including pplies mads through P rate wise - BZCL (Large)
Total | 0 [ involee | 0.00 | 0.00 0.00

| &4 - Exports {with/without payment)

Total L} Invoice 0.00 0.00 0.00
| - EXPWP ] Invoice 0.00 0.00 0.00
- EXPWOP 0 Invoice 0.00

i €8 - Supplies made 1o SET unlt or SEZ developer - SEZWP/SEZWOP
| Total 0 Invoice 0.00

- SEZWP 0 Invoice 0.00
! - SEZWOP 0 Invoice 0.00
|

| 6C - Deemed Exports - DE
. Total ] 0 | Invoice 0.00 | 0.00 ] 0.00 I_ 0.00 1 0.00

| 7 Tawable supplics (Net of debii and credit notes) o unregisiered parsons (other than the supplies covered in Table 5) Including supplies made th = e 5
IP Address: 49.47.69.188

FOR KO 5 ES

g o



| 94 - Amendment to rn.ab‘r outward suppiies made | person |
ot - Total e 0 Involce 0.00 0.00 0.00 0.
Amended amount - Total . | — o 00 0.00
Net &fterential amount (Amended - Original) | : 2 0.00 0.00 0.00

*muawed.m:u_n_in returna of sarlier tax periods In table 4 - 628 Regular

. of Documet,t sa)y o 1) Integrated ‘1dx (%) State/UT Tax (
records Type
Net Value

24 - Armendment to taxable outward supplies made to registered person in returns of earlier tax perio

ds in table 4 - B2B Reverse charge =

Armended amount - Total

0 I Invoice 0.00 -ﬂ,@ b

Net differential smount (Amended - Original)

| 0.00 unn B

S Ammenament 1o InterState supplies made 1o unregistered person (where involce value ismore than Rs. 1 laki) in returns of earfier tax perfods in table 5 - B2CL (Large}

Anended amount - Total

L} | Involce 0.00 l 0.00

Nt differential amount (Amended - Original)

| 0,00 | 0.00

| 84 - Amendment to Export supplies in retuns of eardier tax periods in table 6A (EXPWP/EXPWOR)

Amended amount - Totel [ 0 Invoice

| Net Sifferential amount (Amended - Original) - Total
- EXPWP Invoice
- EXPWOP 0 1 Invoice

| 84 - Amendment 10 suppiies made 1o SEZ units or SEZ

in returns of sariier tax periods in table 68 (SEZWP/SEZWOP)

| Amended amount - Total -[ 0 Invaice 0.00 0.00 0.00

| Nt differential amount (Amended - Original) - Total 0.00 0.00 0.00
- SETWP 0 Inyoice 0.00 2.00 0.00 |
- SEZWOP ] Invoice 0.00

5 - Amendment to Desmed Exports in returns of sarier tax perlods In table 6C (DE)

Amended smount - Tota! o l Invoice 0.00 0.00 0.00
Met ditferental smount (Amended - Original) 1 0.00 .00 0.00
98 - Credit/Debit Notes [Regintered) - CONR

FOR KONAL TEXTILES

L1



Description

01:. Net off debit/credit notes (Debit notes - Credit notes)
ular
stered peraan for luanlo Butwar ll ‘JLlﬂ]}lr?U in lahle L) n1het lhun table 6 - BZB Reg

It no :es‘

0

of
records

Docurm.an

Typ~

I

0

Note

l

Val e (T)

Integrated” ax (¥)

Central Tax (7)

State/UT Tax (7)

0.00 |

Unregistered Typs

1N L
ssued to registered person for taxable outward upplies in table 4 other than table 6 - B2B Reverse charge
tnotes - Credit nmea] i, ) | 0 | Nate 0.00 |
e u-a to registered person for taxable cutward supplies |h table 68 - SEZWP/SEZWOP
Net Total (Debit notes ~ Credit notes) 0 ] N"L_I_ 0.00 |
Credit / Debit notes issusd to 7 registered person for ,nu\l\ e outward supplies in table 6C - DE
= Net Total (Debit notes ~ Credit notes) | 0 T Note [ 0.00 [
98- Credit/Debt Notes (Unregistered) - CONUR
Total - Net off debit/credit notes {Debit notes - Credit notes) ] 0 | Nete | 0.00 l
1 Usvegestered Type = el :
B2CL | 0 Note 0.00
- EXPWP 0 Note 0.00
- EXPWOP 1] Note 0.00
2C - Amended Credit/Debit Notes (Registered) - CONRA
Armended amount - Total l [} Note l 0.00 0.00 0.00 0.00 0.00
Met Differential amount (Net Amended Debit notes - Net | 0.00 0.00 0.00 0.00 ooa
&mended Credit notes) - Total | |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net total (Net Amended Debit notes - Net Amended 0 ‘ Note l 0.00 I 0.00 ‘ 0.00 | 0.00 ' 0.00
Credit notes)
Amended Credit / Debit notes issued 1o registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse chuge
Net totel (Net Amended Debit notes - Net Amended ‘ [ I Note ‘ 0.00 | §
Credit notes) & __x,'
Amended Credit / Debit notes issued 1o registered persen for taxable outward supplies in table 8B - SEZWP/SEZWOP - .
Net 1otsl (Net Amended Debit notes - Net Amended 0 ‘ Note ‘ 0.00 |
Credit notes)
| Amended Credit / Debit notes issued fo registered person for taxable outward supplies In teble 6C - DE
! Net total (Net Amended Denlt notes - Net Amended ‘ 0 ‘ Note | 0.00 ‘
| Credit notes)
I
GC - Amended Credit/Debit Notes (Uncegistered) - CONURA
Amended smount - Total 0 Note 0.00
Nt Differenual mount (Ne1 Amended Debit notes - Net 0.00
Amended Credit noies) - Total

P Address: 49.47.69.188
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Descriptio ; siihid ate
| Amended amount - Total 0 L J o0 i 200 0.00 age
Net differential aﬁummniei Original) 0 Net Value god L 0.00 E B0
(b) Limble to pay tax /s s o = - =S = o
Amended amount - Total (1] Net Value 0.00 0.90 0.00 3 0.00 ; [ r m
Mﬂ“_‘“ﬂ“um {Amended - 0?»955“7 0 | NetVale 0.00 i 2] , oo . m
f e —— b, -
15 - Suppiles Ws 9(8) : s
Total - ‘ 0 Dogument/Net 0.00 9,00 0.00 0.00 0.00
Valus
- For Registered Recipients : T 3 Document 0.00 0.00 0.00 0.00 0.00
Regular = 0 Document 0.00 0.00 0.00 0.00 0.00
DE 0 Document 0.00 | D00
SEZWP 7 o Document 0.00 0.00
SEZWOP | ~50 Dooument | 0.00
- For Unregistered Recipiemt | 0 Net Value | 0.00 [
; | 15a (1) - Amended Supplies U/ 2(5) - For Registered Recipients H
: Amended amount - Total [}] Document | 0.00 | 0.00 0.00 0.00 0.00
; Net differential amount (Amended - Original) 0 Document 0.00 | o.oo .00 0.00r 0.00
. Regular 0 Document 0.00 0.00 0.00 0.00 0.00
: - DE o Document o.oo 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00 0.00 0.00
- SEIWOP a Document 0.00
] !
3 | 15A () - Amended Suppli=s U/ 9(5) - For Unregistered Retipients LA
E | Amended smount - Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
: Net differential amount (Amended - Original) | 0 Net Value 0.00 .00 0.00 0.00 .00
<
% ==
i el =
i
1 Verification:
4 | hereby solemnly affirm and declare that the information given herein above s true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 09/11/2024

Signature

Name of Authorized Signatory
ATUL JAIN
Designation/Status: PROP. Y TILES ' 1
FOI ! | el 1P Address: 49.47.69.188

,Q'-,K":f:‘- : PROP-



@« 3660 ® | corxoma TEXTILER:

[See rule 59(1)]
Details of outward supplies of goods or services PROP. P
F ial year 2024-25
Tax period December
E &sTIN 06AAIPJ6B64D120
2 {a) Legal name of the registered person ATUL KUMAR JAIN
| (&) Trade name if any KOMAL TEXTILES
@ ARN AAD612241592495
‘9" ARN date 08/01/2025
¥ plio Sk HOGAITS alue egra
44 - Texable sutward supplies made to registered persons (other than reverse charge supplies) Including supplies made through e-commerce operator attracting TCS - B2B Regular
Total 2 | woice | 10,24,800.00 | 122976.00 | 0.00 | 000 | 0.00
| 48- Taxable outward supplies made 1o registered persons atiracting tax on reverse charge - B28 Reverse charge
Total | [ [ tovoice ] 0.00 | 0.00 | 000 0.00 |
| 5- Taxable d inter-state sur made 10 unreg d persons (where invoice value [s more than Rs. 1 lakh) including supplies made through e-commernce operator, rate wise - B2CL (Large)
| Total | Q | Invoice 1 0.00 I 0.00 0.00

&4 - Exports (with/without payment)

| Total a Invoice
- EXPWP o Invoice
- EXPWOP ] Invoice

&B - Supphes made to SEZ unil or SEZ developer - SEZWP/SEZWOP

Tota! 0 Invoice 0.00 0.00 0.00
_ SEZWP o Ivoice 0.00 0.00 0.00
- SEZWOP L] Invaice 0.00
6C - Deemed Exports — DE
o - [ ivolce ] 0.00 | 0.00 | 0.00 0.00 | 0.00
7 Taxable supphes (Net of debit and credit notes) o unregistered persons (other than the supplies covered in Table 5) including supplies made through = 7 g TCS - B2CS (Others)
k . E 1P Address: 49 47.69.188
FOR KOMAL TEXTILES

e Tl

PROP.



org
Total 0 Net Value .00 0.00 0.00 a.00 Q. =
= = YUV 1 UJ
8 - Nil rated, exempted and non GST outward supplies
Total 0.00
- Nil 0.00
- Exempled 0.00
-~ Non-GST 0.00
QA - Amendment to taxable outward supplies made to d person in retums of earlier tax periods In table 4 - B28 Regular
Amended amount - Total o Invoice 0.00 0.00 0.00 0.00 000
Net differential amount (Amended - Qriginal) 0.00 0.00 0.00 0.00 0.00
SA - Amendment to taxable d supplies made 1o regi d petson in returns of earlier tax periods in table 4 - B2B Reverse charge
Amended smount - Total [1] Invoice 0.00 0.00
| Net Gifferential amount (Amended - Original) 0.00 0.00

| 94 - Amendment to Inter-State supplies made 1

7son (where invoice value is more than Rs. 1 lakh) in retumns of earlier tax periods in table 5 - B2CL (Large)

| Amended amount - Total

0 Invoice 0.00 .00
| Net differential amount (Amended - Original) 0.00 0.00
| SA-A di to Export supplies in raturns of earfier tax periods in table 64 (EXPWP/EXPWOR) i
| Amended amaunt - Total 0 Invoice 0.00 0.00 0.00
Net differential amount (Amended - Original) - Total 0.00 0.00 .00
- EXPWP ] Invoice 0.00 0.00 0.00
- EXPWOP L1} Invoice 0.00

9..\-Amndm:mmnuppliasmadelnizumuorﬂmuinmd%h:pﬂmmwh-wﬁﬂwwmwbﬂ}

Amended amount - Total

U] Invoice 0.00

Met dif amount (A ded - Original) - Total 0.00

- SEZWP o Invoice 0.00

- SEZWOP 1] Invoice 0.00
9A - § 10 D d Exports in retums of earfier tax periods in table 6C (DE) = I
Amended smount - Total 0 invoice 0.00 0.00 0.00 0.00 000
Net differential amount (Amended - Original) 00 0.00 0.00 0.00 [

98 - Credit/Debit Notes (Registered) - CONR = —

IP Address: 49.47.69.188

FOR KOMAL TEXTILES

S

e
PROP.




De ptio ¥

orgd pe
| Total - Net off debit/credit notes (Debit notes - Credit notea) | 0 Note 0.00 9.00 0.00 200 e
Credit / Debit notes issued 1o registered person for taxable mlwmrl supnlma in ;I;le 4 ather than table 6 - B2B Regular
Net Total (Debit not notes - Credit notes) [ 0 [ Note [ 0.00 | 0.00 | 0.00 | 0.00 | 000
l Credit / Debit notes issued 1o registered person for taxable cutward supplies in table 4 other than table 6 - B28 Reverse charge
|l Net Total (Dbt notes - Credit notes) l 0 l Note l 0.00 I 0.00 l 0.00 l ml =
Credit / Debit notes issued to registered person for taxable outward suo;:llws In table 68 - SEZWR/SEZWOP
Net Total (Debit nates - Credit notes) ] 0 | Note | 0.00 0.00 _j
Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE
:L. Net Total (Debit notes ~ Credit notes) | 0 | Note | 0.00 | 0.00 0.00 | 0.00 | 200
| S8 - Cret/oetn Nows (Unregitered) = CONUR
._ otal - Net off debit/credit notes (Debit notes - Credit notes) ] 1] | MNote ] 0.00
Usregistered Type
Y 0 Nate 0.00
i._ - EXPWP a Nate 0.00
- EXPWOP g Note 0.00
SC - Amended Credit/Debit Notes (Ragistered) - CONRA
Armended amount - Total 0 Note 0.00 0.00 0.00 o.00 0.00
| Nt Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total
| Amended Credit / Debit notes issued 1o registered person for taxable outward lies in table 4 other than table & - B2B Regular

Net total (Net Amended Debit notes - Net Amended 1] Note 0.00
Credit notes)
| Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge
| Net total (Net Amended Debit notes - Net Amended 0 Note 0,00
Credit notes)
Amended Credit / Debit notes issued to registered person for taxable cutward supplies in table 68 - SEZWP/SEZWOP
| Net total (Net Amended Debit notes - Net Amended 0 Note 0.00
| Credit notes)
l Amended Credit / Debit notes issued 1o registered person for taxable outward supplies in table 6C — DE
Net total (Net Amended Debit notes - Net Amended l 0 | Note | noul
Credit notes)
9C - Amended Credit/Debit Notes (Unregistered) - CONURA
Amended amount - Total o Note a0 9.00
Net Differential (Net A ded Debit notes - Net 0.00 0.00
Amended Credit notes) - Total
Unregistered Type

: Address: 49.47.69.
FOR KOMAL TEXTILES .' S

o e




Description

No. of
records

Vawse (v

Integrated Tax (

Central Tax (%)

State/UT Tax (¥)

M__W' o taxsble liez made 10 g d perwon in retums for earlier tax pariods in table 7 including supplies made through e o ng TCS - B2C (Others)
| Amended amount - Total [ o Net Volue 000 0,00 0.00 0.00 0.00
— =
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 o000
: —_— T ) i
EBeraernamaaeeme———————— -
{ VALY VIAQR) - Advances received for which frroie has not been ssued (tax amount to be added 16 the output tax liability) (Net of refund vouchers, if any)
| Torat | 0 | Netvale | 0.00 | 0.00 | 0.00 | 0.00 | i
-—
| T¥S0Y). V18(2) - Advance amount recelved In earfier tax petiod and adjusted against the supplies being shown in this tax period in Table Nos 4, 5, 6 and 7 (Net of refund vouchers, if any) 1
| Tou! | 0 [ Netvae | 0.00 | 0.00 | 0.00 | 0.00 | 000
-lLA--'-. e o adh ‘mmums!wurlmmpen‘nds in table 1TA(1). 1TA(Z) (Net of refund vouchers, if any) _.‘
Amended amaount - Total 0 | Netvaiie 0.00 0.00 0.00 0.00 0.00
Total [ 0.00 0.00 0.00 0.00 0.00
118 - Amendment to advances adjusted in returns for earlier tax periods in table 118(1), 11B(2) (Net of refund vouchers, if any)
Amended smount - Total ] ] Met Value 0.00 0.00 0.00 0.00 0.00
Total | 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summany of outwerd supplies
Total I 1 | NA 10,24.800.00 | 12297600 | 000 |
| 13 - Documents issued
| Net issued documents I 2 | All Bocuments
14 - Supplies made through E-Commerce Operators
Total 0 Net Value 0.00 0.00 0.00
(=]} Lisble to collect tax u/s 52 a Net Value 0.00 0,00 ono
(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 000 000
144 - Amended Supplies mads through £-C
Amended amount — Total 0 Net Value 0.00 0.00 0.00
e (Amended - Original) 0 Net Value o.00 0.00 0.00
(s) Liable 1o coliect tax u/s 52 Jp=—
" MAL TEXTILES
F
% r
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\ .3 () " FOR KOMAL TEXTILES
6 6054 GSTR-1 7 3

[See rule 59(1)] PROP.
Details of outward supplies of goods or services

[ Financial year | 202425 i
I Tax period 1 Janusry I

ol D6AAIPJ6ABAD1Z0

ATUL KLIMAR JAIN

KOMAL TEXTILES

AADGO1252065997

10/02/2025
Desscsiastio 0. 0 Do .
supplies made 1o registered persona (other than reverse charge supplies) including supplies made through & aperalot TCS - B28 Regular
a [ weice | 18,56,500.00 | 222,760.00 | 0.00 | 0.00 | 0,00
ard supplies made 1o m:,;i.ste'ed persons attracting 1ax on reverse charge - B2B Reverse charge

Total | 0 [ nvoice | 0.00 | 0.00 | 000 | a0 | 000

S - Taxsble outward inter-state supplies made to unregistered persons (where invoice value I more than Rs. 1 lakh) including suppiies made through e-commerce operator, rate wise - B2CL (Large)
o o S ——

£& — Exports (with/without payment)

3 1} Involce
T - DPWP 0 Inveice
| - EXPWOP 0 Invoioe
| 68 - Supplies made to SEZ unit or SEZ developer - SEIWP/SEZWOP
[ Yot | 0 Involice 0.00 | 0.00 0.00
. SEZWP 3 | 0 Invoice 0.00 0.00 G
[ - sezwop | 0 Invoice 0.00
|
&C - Deermed Exports — DE
= | o [ invoice 0.00 | 0.00 0.00 000 | n00
?‘Tlldﬁ!smﬂphn[H!'rafddﬂl;rﬂummﬂu]wumﬁmal(ﬂlhﬂ‘hlnﬂuwnpllumn‘l'ﬁasj Tuding s made through aper g 1CS - B2CS (Others)
IP Address: 49.47.69.188




Description

| Total

No, of
records

Document

Type

Integrated Tax ()

Central Tax (¥)

i e Net Value
— - 74
MM"GSI outward supphies
Total 0.00
- Ni B i), Sa. b i 0.00
Exempted == 0.00
- Non&ST PRI 0.00
B4 - Amendmint 1o taxable outward supples made to registersd person in return of earlier tax perlads in table 4 - 828 Regular
Amended amaunt - Total o Invoice 0.00 0.00 0.00 0.00 0.00
| Net diftarential amount (Amended - Oﬂgﬂ‘\lh_ p ok 0,00 000 0,00 0.00 0.00
| 94~ Amendment 1o taxable 3 lea made to reg d persan in returns of earlier tax periods in table 4 - B28 Reverse charge
| Amended amount - Total [} Invaice 0.00 ooo
| Net differsntial smount (Amended - Original) 0.00 000
| 34 - Amendment to inter-State i made to unregistered person (where Involce value is more than Rs. 1 fakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total

o

Invoice

l

0.00

Net differential amount [Amended - Original)

0.00

0.00 0.00
0.00 0.00

0.00

0.00

e to Export jies in returns of earfier lax periods in table 6A (EXPWP/EXPWOPR)

| Armended amount - Total a Invaice 0.00

| Net differential amount (Amended - Originad) - Total 0.00

| - EXPWP 0 Invoice 0.00
- EXPWOP Q Invoice 0.00

S - Amendment to supplies made to SEZ units or SEZ developers in retums of earfier tax periods in table 68 (SEZWP/SEZWOP)

Amended amount - Total o Invoice 0.00 0.00 0.00

Se= differential smount (Amended - Original) - Total 0.00 0.00 0.00 |
_sezwP 0 Invoice 0.00 0.00 0.00
- SEZWOP o Invoice 0.00

G4 - Amendment 1o Deamed Exports in returns of earfier tax periods in table 6C (DE)

it st Tkl [] Invaice 0.00 0.00 0.00

Net differential amount (Amended - Dngnal) 0.00 0.00 o.00

98 -G /Debit Notes (Reg: d) - CONR
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. RN 0 Note 000 | 0.00 (G5 s 000
| ———Bwe 0 Note 0.00 0.00 0.00
e e TN Ay | 0 Note 0.00

18 - Amendn ' tarable ¥ ol made to o o wd person in returna for earlier tax periods in table 7 including supplies made through & P g TCS - B2C (Others)
| Amended smount - Total o) 0 Net Value 0.00 0.00 0.00 0.00 0.00
mmn_mmn {Amended - Original) 0.00 0.00 0.00 0.00 0.00
_‘mjz_]'_*_mWs recelved for which H\Nn“f han not been insued (l-b: amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total | 0 [ Netvalue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
e N |
m_l":}_-ﬂmce Sfount recedved in earhier tax period and adjusted against the supplies being shown in this tax period in Table Noa. 4, 5, 6 and 7 (Net of refund vouchers, if any)
| Total | 0 [ Netvalue | 0.00 | 0.00 | 000 | 000 | 0.00
| 1IA - Amend; 1o sdvances d in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)
| Amended amount - Total 1] Met Value 0.00 0.00 0.00 0.00 0.00

Totad 0.00 0.00 0.00 0.00 000
| 118 - Amendment to advances adjusted in returns for eariier tax periads in table 11B{1), 118(2) (Net of refund vouchers, if any)
| Amended amount - Tots! 0 et Value 0.00 0.00 0.00 0.00 0.00
| Totad 0.00 0.00 0.00 0.00 0.00
| 12 - HSN-wise summary of cutward supplies

Total | 3 | NA N 18,56,500.00 | 22278000 | 0.00 |
| 13 - Documents issued

Net issued documents I 4 I All Documents

34 - Sunslios e gh E-C Op 3
Yot 0 Net Value 0.00 0.00 0.00 0.00
| (o) Lisble 1o collect tax u/s 52 o Met Value 0.00 0.00 000 5‘5

(&) Lisbie 1o pay tax u/s 9(5) 0 Net Valus 0.00 0.00 B.00 0.00

oA - A ded Supplies made through E-Caommerce Operaion -
— 0 Net Value 0.00 0.00 Do | 000 |

Amended amount - Total A e g

= = + (Amended - Original) 0 Net Value : 0.00 : .00 |
lLl isble 1o collect tax w/'s 52 .

IP Address: 49.47.69.188
FOR KOMA C(TILES



Description

Amen
| “Mmended amount - Totsl

No. of
records

Vocument
Type

Vilue (¥)

Integrated Tax (%)

Central Tax (%)

State/UT Tax (7)

—— i -Tolal Net Value .
?;lktf;:w‘:!:;mmu My (mn_g Original) ____. 0 Net Value ________Ei_____'_%
X s W(E) —
;Q%Wi_ 5 ___:_—_ e ] ‘l_ o " Nat Value 0.00 0.00 000 | 000 ==l
[—————————ount (Amended - amount (Amended - Original) Wl [ Net Value 0.00 000 0.00 ooo| T m
EREs=t ] LSS TS
ol Document/Net 0.00 0.00 0.00 0,00 =
— Value 060
_._:_‘“MWs e o Document 0.00 0.00 0.00 0.00 o.00
-—-—-_R'_i“_ii________ 0 Document 0.00 0.00 0.00 0.00 D00
=g e 0 Document 0.00 0.00 0.00 i s
-__SEzwe 0 Dacument 0.00 0.00 200
SEZwor o Document 0.00
E - For Unregistered Recipient (i} Net Value 0.00 0.00 0.00 0.00 200
e
| ¥5A {1) - Amended Supplies Li’s 3(S) - For Registered Recipients
Amended smount - Total 0 Documant 0.00 0.00 0.00 o.oo 0.00
Net differential smount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 o.00
! - Regular 0 Document 0.00 0.00 0.00 0.00 0.00
| DE a Document 0.00 0.00 0.00 0.00 0.00
| - sezwe 0 Document 0.00 000 0.00
| - sezwop [ Dosument 0.00
| 15A (W) - Amended Suppires U/s 9(5) - For Unregistered Recipients
Amended amount - Tois! 1] Net Value 0.00 0.00 .00 0.00 0.00
Net differential amount (Amended - Original) (v] Net Value 0.00 0.00 0.00 0.00 ooo

Verification:
| hereby sclemnly affirm and declare that the information given herein above is true and correct to
of any reduction in output tax lisbility the benefit thereof has been/ will be passed on to the recipie

Date: 10/02/2025

Signature 3

Name of Authorized Signatory
ATUL JAIN
Desjgnatim!ﬁle-u!: PROP

E{ 13

S

the best of my knowledge and belief and
nt of supply.

\LES
Pt
PROP.

thing has been

led there from and in case
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FOR KOMAL TEXTILERS

FORM GSTR-1
[See rule 59(1)] PROP
Details of outward supplies of goods or services e
Financial year 202425
Tax period February
B [esm e 06AAIPJSE64D1ZO
2 {a) | Legal name of the registered peraon ATUL KUMAR JAIN
®) | Trade name if any KOMAL TEXTILES
© | ARN AAD602251498915
il | @ | ARN date 08/03/2025
No. of Document Value (%) Integrated Tax Central Tax (¥) e/UT Tax (%)
records Type
44 - Tmxsble outward supplies made 1o registered persons (other than reverse charge supplies) including supplies made through e P g TCS - B2B Regular
| 5 [ mvoice | 17.23,875.00 | 152433.00 | 27.360.00 | 27360.00 | 2.00
45 - Taxable outward suppiies made 1o registered persons attracting tax on reverse charge - B28 Reverse charge
Total I| (1] | Invoice | 0.00 l m_l mJ_ e m]

made 10 gt [«

(where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

5 - Taxable outward imer-siste o
Total | ) | ivoie | 0.00 | 0.00
| BA - Expaorts (with/without payment)
| Total 0 Invoice
- EXPWP 0 Invoice
- EXPWOP 0 Invoice
' &8 - Supplies made to SEZ unit or SEZ developer - SETWP/SEZWOP
| Total 0 Invoice 0.00
[ -sezwe 0 Invoice 0.00
[ - sezwor 0 nvoice 0.00
| 62~ Deemed Exports - DE .
[T b 8 | nvoice 0.00 | 0.00 | 0.00 | 0.00 | 000
7mwrmdmmmmuimem(m1mwn i d in Table 5) inchiding suppli made through e TCs-B § g
FOR KOMAL TEXTILES IP Address: 49.47.69.188
et

S

PROP.

As



Nat Value

0.00

0.00

0.00 0.00

~Nd
Vo)

-\-dnmt'&.ﬂ ouhund :i;.}:h:s. N

oA - Amendment o auable | bes made to

d person in relums of earlier tax periods in table 4 - B2B Regular

Py g
Amended smount - Total

1] Invaice 0.00 0.00 0.00 000 0.00
Net differential amount (Amended - Original) | 0.00 0.00 0.00 0.00 0.00
SA-A 10 taxable phes made to reg i person in returns of earlier tax pericds in table 4 - B28 Reverse charge
Amended smount - Total 0 [ invoice 0.00 000
Net differential amount (Amended - Original) ] 0.00 0.00

| ¥& - Amendment 1o Inter-State made o

person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

| Amended amount - Total

L]

Invoice

0,00

0.00

| Net differential amount (Amended - Original)

0.00

0.00

| 94 - Amend to Export in returns of esrfier tax periods in table 6A (EXPWR/EXPWOR)
Amended amount - Total o Invoice 0.00
Met dif ] [Amended - Criginal) - Total 0.00
| - EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00

SA - Amendment 1o supplies made 1o SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

ST

"

PROP.

Amended amount - Total o Invoice 0.00
Net differential (Amended - Original) - Totat 0.00

- SEZWP 0 Invoice 0.00

- SETWOP 0 Invoice 0.00
u.mmbmapommmduﬂ-mwmmunwmﬂ —
Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 000
et cifh il pmount ( - Original) 0.00 0.00 200 e e
98 - Credit/Debit Notes (Regs d) - CONR —

FOR KOMAL TEXTILES



Denis
SSCription Document

Integrated Tax ()

Central Tax (T) State/UT Tax (%)

. No. of (7
Value (T)
Otal - Net off debit/cradit not records Type e
Credit / Debit —-—g{fmm“ Credit notes) 0 Note 0.00
Noles issued 1o — t = = __[_
Net Total (Debi no registered person for taxable outward supplies in table 4 other than table & - B28 Regular o | =
os — bbbt o i
Credit / Debit notes | Credit notes) | 0 Note poo | 0.00 | 0.00 |
ed 1 registered person for taxable I I 6- B28 fi cha TR I
Net Total " r___amhlr outward supplies T_I_v!hlr. 4 u“!_‘__"" table everse charge - > i
thuda.fneb:mw notes - Credit notes) 0 [ N ] o0 000 ] = . 3
G i8sued to registered person for taxable outward supplies in table 68 - SEZWP/SEZWOP
{Debit notes ~ Credit notes) | 0 [ Note [ 0.00 a
Credit / Debit notes o - ! | -
T - 1o registered porson for taxable outward supplies in table 6C - DE
otal (Debit notes ~ Credit notes) [Eiinaas | anniemenss] 0.00 | 0.00 | 000 | 000 | e
38 Credit/Debit Notes (Unregistered) - CONUR
o o e T T ] nt B =
Unregistered Type
- B2cL [1] Naote
- Expwe (1 Note
- EXPWOP 1] Mote
SC - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total o Note 0.00 0.00 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00 0.00 D00
Amended Credit notes) - Total

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net total (Net Amanded Debit notes - Net Amended 0 Note 0.00
Crediit notes)
Amended Credit / Debit notes issued 1o registered person for taxable outward supplies in table 4 other then table 6 - B2B Reverse charge
Net total (Net Amended Debit notes - Net Amended 0 Mote 0.00
Credit notes)
Amended Credit 7 Debit notes issued to registered person for taxable outward supplles in table 6B - SEZWP/SEZWOP
Net total (Net Amended Debit notes - Net Amended 1] Note 0.00
Credit notes)
Amended Credit / Debit notes ssued 1o registersd person for taxable outward suppliesiin table 6C - DE
Net total (Net Amended Debit notes - Net Amended 0 Note 0.00
Credit notes)
§C - Amended Credit/Debit Notes {Unregistered) - CONURA
Amended amount - Total 0 Note 0.00 0.00
muwmwmmam-w 0.00 0.00
ded Credit notes) - Total
Unregistered Type
FOR IP Address: 49.47.69.188
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b . 0.00 g0
| s - Tota 0 Net Value 0.00 it _———-——-—_ﬁ_ 0.00 Ol
| Net differential amount (Amended - Original) 5| Netvahe 0.00 oo0) g
Bk ope mw s, ———————————————— e :
&L y tax ws 9(8) | T e e 000 0.0 L
o o Tt S ] et ol 2 0.00 000 000
i MNet differential mll{h.mqnded - Original) el MNet Value 0,00 -
l - ez e i
15 - Supplies Wa - T e ST
! - L - e e e 0.00 0.00 0.00
L Total 1] Document/Net
Value
— .00 0.00 000
| - For Registered Recipients [} Document .
| — 0.00 0.00 0.00
Regular 0 Document o prs
oE o Document 0.00 0.00 o -
! SEZIWP = - (] Document 0.00 0.00 0.00
| - sezwoe 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00 0.00 0.00 0.00 0.00
| 154 (1) - Amended Suppbes U/s 9(5) - For Registered Recipients
| Amended amaount - Total 0 Document 0.00 0.00 0.00 0.00 o0.00
| Met differential amount (Amended - Original) o Document 0.00 0.00 0.00 0.00 0.00
| - Regular 0 Document 0.00 0.00 0.00 0.00 0.00
1 - DE o Document 0.00 0.00 0.00 0.00 0.00
| SEIWP 0 Document 0.00 0.00 0.00
! SETWOP o Document 0.00
154 {H) - Amended Supplies L/'s 9(5) - For Unregistered Recipients
Amended smount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount {Amended - Original) 0 Met Value 0.00 0.00 0.00 0.00 0.00

Vi

| hereby sol-emnly affirm and declare that the information given herein above is true and correct to the best of my knowledge
of any reduction in output tax lisbility the benefit thereof has been/ will be passed on to the recipient of suppl:w wnd belet and nothing e e e I

Date- 0B/03/2025

Signature

Name of Authorized Signatory
ATUL JAIN
Designation/Status: PROP.

IP Address: 49.47.69.188

-
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TN, VLV /AT FATTWIWe 78 5

Bte Name . Haryana, Code : 06 i—Reference No. & Date I Other Raferances i

&

No. of Document Value (¥) Integrated Tax (%) Central Tax (¥) State/UT Tax (%)
records Type

bl notes - Credit notes) o | Note

Description

s issued 1o registered person for taxable outward supplies in table 4 other than table & - B28 Regufar

‘Sﬁ\.-l notes - Credit .nE] i B [ 1] L Note l el |

Yotes issued 10 registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge
| I (Debit notes ~ Credit notes) & e} e | Nate | 000 |
| Credit/ Debit notes issued to registered person for taxable outward supplies in table 68 - SEZWP/SEZWOP
Net Total (Debit notes — Credit notes) 0 | Nee | 0.00 |

Credit / Debit notes issued 1o registered person for taxable outward supplies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 [ Note | 0.00 |

‘!f‘i ~ Credit/Debit Notes (Unregistered) ~ CONUR

Total - Net off debit/credit notes {Debit notes - Credit notes) | 0 | Note | 0.00 | oy
Unregistered Type
- B2CL o Note 0.00 | Sl ot
- EXPWP 0 Note 0.00 0.00 b
- EXPWOPR [) Note 0.00

| 9C - Amended Credit/Debit Notes (Registered) - CONRA
| Amended amount - Total a Note 0.00 0.00 0.00 0.00 0.00

Met Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Met total (Net Amended Debit notes - Net Amended a Mote 0.00 0.00 0.00 0.00 0.00
Credit notes)
amended Credit / Debit notes msued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Met total (Net Amended Debit notes - Net Amended
Credit notes)

Amended Credit / Debit notes issued o registered person for taxable outward supplies in table 68 - SEZWP/SEZWOP

0 ‘ Note \ 0.00 |

Net total (Net Amended Debit notes - Net Amended (1] MNote 0.00
Credit notes)
| Amended Credit / Debit notes issued 1o registered person for taxable outward supplies in table 6C - DE
| Met total (Net Amended Debit notes - Net Amended ] Note 0.00 0.00 0.00 0.00 0.00
| Credit notes)
C - Amended Credit/Debit Notes (Unregistered) - CONURA =
Amended smount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 000 0.00 0.00
Amended Credit notes) - Total
Unreg:stered Type
» _ T E T‘l‘y.,'i“ﬁ 188
: FOR W OWA IP Address: 49.47.69.

PROP.
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Description No. of Document valle (2, Integrated Tax (%) Central Tax () State/UT Tax (2)
records Type '
MNet Value
0 Net Value 0.00 0
0 | NetValue 0.00 0.00 0.00 0.00 000
) P e Net Value 0.00 .00 0.00 0.0 i _mé
| Tow 0 Document/Net 0.00 0.00 0.00 n.00 0.00
| Value
- For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00
— Reguim SR 0 Document 0.00 0.00 0.00 000
| - be 0 Document 0.00 0.00 0.00 0.00 0.00
| SEZWP 0 Document 0.00 0,00 0.00
- SEIwoR o Document 0.00
= For Unregistersd Recipient 1] Met Value 0.00 0.00 0.00 noo 0.00
’ﬁ!] - Amended Supplies U/'s 9(5) ~ For Registered Recipiants ¢
Amended amount - Total 1] Document 0.00 0.00 0.00 0.00 000
== Net differential smount {Amended - Criginal) (1] Document 0.00 0.00 0.00 0.00 B.l.W
Regular 1] Document 0.00 0.00 0.00 0.00 000
DE ] Document 0.00 0.00 0.00 0.00 0.00
SEZWP o Document 0,00 0.00 0.00
SEZWOP o Document 0.00
| 1SA (W) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Snandid amoani <ol ] 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net dfferential amourt (Amended - Origmal) 1 0 Net Value 0.00 0.00 0.00 0.00 000

| hereby soiénnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case-
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply. S

Date 09/04/2025
Signature

Name of Authorized Signatory riLES
ATUL JAIN
Designstion/Status: PROP.

OR K n? ”‘{"
ﬁd! oROP. 1P Address: 49.47.69.188




Kok
Q LUV DUUN UITP\l_.Ul:I'I EI’\H g— Ul:l‘ LI | “I:'IEFI'IEN 1 FLANI
L1 i tNo.
Siewesr  NAME & ADDRESS OF UNIT ..., o S B;;r‘&;almmm MONTH.... Eﬂnm
= lflcw Me(gr Reading (KL) | pH Mle-ler Chemlcal Consumption Energy Meter Studge
Inbal | Final | Treated | Readng  |TPyme™ T Aum | Poly- intial | Final |Consumption| (inKg)
Effluent | atoutlet Electrolyrte
é\'l\"“ Luile °\‘\:\'\ =N st Yoy Quoy | ony ISERICISEBS | S-% 2.5\
=, =] - N e —
L R T e
o Q\‘ ‘ Se 20 1 LENY Roy | Scofq | Al G2 Le
AETTEET A Te | Sueed LAY | god Isodslsotvenl S AW
7 S q:'r\&l \::\ ?\52 ';\u\{iﬁ 2y Yoy ISleq ISatbkl o) iy
' 9 * : pod [\\ew | Mo, [STXIson] S ] 9
ZC:\"* e B ;L'T‘Eo - Vv TV [ e Tsopulsmesl 6 N
MR D A e fem e Y R~
\\‘:\? \\‘-‘“c‘; \“‘f; '\3::\ 6o hm\"ﬁ \siw [ e[Sl Sa Ny
\ 0 . . "
- (t& - \::'{'1 — ‘:f\ ::z \\L\\\“ t)-'\u\ Qe IS iSaueSl G2, A\
\ : : 2% | \\w tou_ [sousYlstaasl oo C 2\
O\ [t | 4o T4 Ve W\\'m "oy, |Shad [sisel S 2
W [\ov | tont | RS TS vowd | Yoo ISisanleasss]l  Sa | 2w
W 'avt L wwsR ] W 220 | \b\a [ 200 | %o, [Ssai=atsal % W
_‘_b aasneh Lo 3 - . LNV -é_—--._
a2 leos? ey |y Tebs LA 1 AW dea_|SusolSOne] Gl [ PERN
R [weslwonan |l asg Tae [ AGW [ond [ Soe' Isviitlsonal g M
SN T o | 2wyl | Qoc, Isnronlsoennl o0 | AN
o0 [wxad [ | 42 Qoo [\ [2% ° | cog ISnAWSToM] 62 Wy
2 st L] We 720 [ A=W 19 | Soo |sndsylShata]l < Uiy
2 (et wudn | o Teun | Quoy “;\:L Sou, 1€nq6)\ SR\ S0 ¥
h\‘) = 1 Pt LY a [—— C
T eus s |~ Co [ luy, | LAY Toy St SheeaL SE L =4
20 [10S3% | \oSu | 42 Y vo 191 2§ %me"_ ssetdiSaaGl 4T N
m oSt Y | \obtl =Y .40 Q! A (,ug‘ SRNLG | SRy s &\}1
o612 | \obu ] RS 1.Se C'l\lu:‘ ‘% ;‘;:"- ] “if\“";.\j s q}). l‘ ;.'Nr
- ' k 1: 770 A AT SE)‘\\' W3S S
_‘L;]JQ_ Lot 7 { Yotk 6 ] Y i\ 1 [ = AL TEATIEE
| | | | =/
N ) 7= LT

PALACE : SONEPAT




- TS

O VO LV WK OMVHYE F VLI ITNEAITIVIENT FLANI
Factory Add.:- 89
=/ NAME & ADDRESS OF UNIT . E.L‘:L&%f,ﬂp'ﬁf:ﬂ'.'ff .................................. MONTH.. Nhn.n..hhow
Flow Meter Reading (KL) pF(‘Meter mh '"c';‘i{é}?.fcm Consumption Energy Meter Studge Signat
DATE "ttt | Final Treated | Reading Lime Alum | Poly- Intial Final |Consumption| (inKg.)
Effiuent | atoutiet Electrolyrte
W] WRE Lo | W ke MM L 2% | Yoo [S¥ES[sasq | 62 YWy
5 v o\ — . 0 ) ' — = Cike '_"""'-L._.
ale 1A% \dieT | V29 R\o Qvoy | (oo ISaasaissuiv] S DAY
A6 | \okeeX W\ 1<e \ g““ 22 | Yoo [Shaig (=<l s ALY
slabs Shek | \ewd ] 1\Me vm LS\ oy, ISSwna/ S0l Sy Ay
& ISt AT RS 1% TR oy |Shsonlsasax] Gt W\
1 =SSl \ofpy QA e q,mﬁ oy gm s speuwt] S %
%‘ o0 | v | )\ T\ \- qgi > ° 1 Rey [snewn svwe| 62 Uy
q‘ .'3 I = Ao O% o] A :
o 1™ ] \dag| R k0o \ Ve \\\\-, oy IShietlsonce]| S\ 2\
WD L\ 8 ) Wy | 209 s \.fz\\ J\\ oy [ssneoof SM20] e S
2| WS | waho Y _-'2_../ .60 2\?1 /\-ﬁm Yoy |=Wael=ansts] 6.C ‘-\‘\'} ;
| 13X b =
I\ / Hell / i (et o W /
L 16 M; N = ; — %\x\su}u-\ <
1 \\olvo [Aawi.ny A\ T.\o LAY %mt\ﬁ oy, ISAI=sang| S )
“\n X\\A:‘]{ NS, R (LA o] £3 éb \ \‘\ 4 '\-'1-'\:}] o §) CI‘. SQSQ\I S o = 7 “\\
0 ~_Iwea e W2 —No | oW "2*'9\% oy, 1Squgol Sepl N g}
® Iwaciwrel 9 Q20 |\ \\‘\\, \S\w | Sooy ISseetlseiel (oo S\
. " 160 '\'k\‘\ AR Qoo ISANM gy g6 A
‘Z\b\').: W | AL C L
2L WS\ NS .90 TN \'S\%) B SaW | =32ns < | 3\-‘\:
| Y Q\w\ PNl s \kmhﬂsq e
, < .o 1. (o 2\ 26\ R XL ASC VAN o] €2, S\
X <o | A8 Y.l M Y , —
_ A 0 Xlo A R Aoy [S93SNISqulel <4
AL U AT 4 \ v !
,hlj \\“Ps“ \\“‘% ] R L2 \"l\\‘ \":\“\ &03‘_.59‘_4 1.2 SQI&G_'[ l‘!' . 3\\ b
an A6l Twsod [ Gl The L 1Ay 7'“\% LT St =4
o Wweod | \\sus 29 T 790 1\% ‘{\19\' Ses, S22 | <qSTd G %
3o e e —
Sppush s [N\Sho | Y42 o 1 VEWI 2% | T1°Y [sasrliS9e3M 6y | \NET
PALACE : SONEPAT AUTH. SIGNATORY




o L S S L TR "!'(om{'TEXTI'EE% el D B R A S =N 0 S R |

*/ Factory Add.:- 682 : 90
NAME & ADDRES Plot No. 327, Industrial
S S5 i S iF UNIT N it meiirse i R MONTH.... fauSd e
W Meter Reading (KL) pHwetepnipal (HAR ical Consumpti Energy Meter Stu
DATE _ _ : Oerh ption gy dge Signature
intal ["Final | Treated Readig Ume | Alum | Poly- Intial Final |Consumption| (in Kg.)
Electrolyrte
et nsaof Wwan W\ “1\o « | =atny & S
3 ™ ' o = '
& ARSI SRR G - 1Mo \T\;Q\Q j&.‘“ 2:,, e Q] So <.':l- A Ry
AL TS MR T T80 | 29| 9l | Sow, [sorceo[<emial 69 =
LS Ao L A\WQL 2§ ko "1\3 N T mg;rf m'“l = l&\ﬂh
< WA | A e | Ny = ey o . ;
AT | -_r.“ 2\ oy | SN | Sa9%e D C\0
1 \Wweslwoql S [ = = ANES
s 1 \ay.q] \an <\s A E
ANu W | wen ] ac X \o q\.:i,{ -\moq _e’:f‘ ssgﬁ%; S?:: ?' 'i'qit\ 5
=Y WRGD L WA | 42 m TS IE-TNOU B XW _%—%_ Lo\ _EQ.\:A. N ;\\
b\‘g QM | ANaM] W .40 VIR | 2Ng Giz'n Leqm« g: 3‘2; ‘5-: Uy
\\ ALY [was.c | 4. 19c | 2\ [0k | Son ltasn C.:a';.\.c '"?3.: 3
2 NG | Dy 26 —:Se Y Mt | A\ Y Con : ; [3)
|3 =1 ?\ ] %’ Q‘; Q’E')“b (XS WX &‘
=i =% ==
A o Y = —
VY pon (et Wa 4o 22 | ™ | Qe Teossftswma] Gy =\
16 20t 51 2.\ 2.4 1SS0 A\ *C\-\ 2\ N\, o2 | .S s | = le
11171 v2 RSN o TP Lwe T.6eo \%\-\ 2 | ooy [ @S] coldx]  <.a W
\& WiL-1 | Aok K X2 ‘\me‘ﬁ \-25% sbg{_m&_mu W v
\1 Lo a1 W R o ATL Y 1Yo PN AN B\ W A\ %ga'u\k G\ \ M. o
b e TR e A ' -—--—-%:‘_, 2
2 o8 [vneo By 1. 19 "l\\“ 2.5\ RS PN RS On =N e
21y | \226.6] A399.9 g .40 L\ O.\-\‘l Goy | GAELK G066 S\ WA :—"Q‘
23 1226.9 | Ry 9 ~1.%20 \&\}fx W\ Sog 1CeC6T 18! S\ N |
v [wws [vowe | G2 %20 | 2%\ 2&"\-\“ oy | 1221 (@S 67 ,{Q =%
5 %o | D2 | Wh ~7.Uo \-‘\\-% A (os, o] G| <09 200\ o=t
19W.e | \2\bl Y.y 266 PAY A NN o8 | GNe ] Al 62 W o D\
21 [0 ) O A ¢l - — . '_:L'J_ |
Y [T E KIS a7 7 4o |\ \")\'.’\\] o\‘«'@‘b S'M-% A AS§ 4.q s ;
29 12408 | heaa] 2,0 Q v \ ."'n% ")'\q{ oy, | (0989 |Alsl2 o s\
S0 \osig STy | ] 77e iasgl vty ol Tawio LebeR 6 T oty

PALACE : SONEPAT AUTH. SIGNATORY




Cuslomer's Seal and Signature

IO
ole 91
Tax Invoice ®/ (ORIGINAL FOR RECIPIENT)
| Wi Boo Kay Industris e G, G
F» PHASE 3 HSIIDC BARMI 1754 20-Mar-25 M-l
" M-DB7 1654682 - t
BeE MSME REG. NO, HR18A0004863 | ¢/very Note Mode/Terms of Paymen
KAY  GSTIN/UIN: 0BEVXPK4335J12Y 1754
State Nar Haryana, Code : 06 e
cu‘rﬁnm“ 2)067165468{2 Reference No. & Date, Other References
L E-Mail: beekay0095@gmail.com
Consignee (Ship o) Buyer's Order No, Dated
| M/s Komal Textiles
327 Hsiidc Barhi Dispatch Doc No., Delivery Note Date
Distt - Sonipat 1754 20-Mar-25
i S‘STIT\;UIN : 0BAAIPJG864D1Z0 Dispalched through Destination
| ate Name . Haryana, Code : 06 TEMPO BARHI
' Bill of Lading/LR-RR No. | Motor Vehicle No.
i-B---—---—__ dt. 20-Mar-25 HR69D 6944
g (Bill 10) Terms of Delivery
M/s Komal Textiles
|327 Hsiidc Barhi
| Distt - Sonipat
! GSTIN/UIN : DBAAIPJG864D1Z0
| State Name : Haryana, Code : 06 |
: Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No |
1 l Lime 2522 400.000 kg 9.50| kg 3,500.0!}'
1 J Sales Sgst 2.5% 2.50| % 95.00
! Sales Cgst 2.5% 2.50|% 95.00
[
[ |
| |
I3
o ] .
—— Total 5 % |
.: 400,000 kg T 3,99 q o
Amouni Chargeable (in words) F&O0E| o
'INR Three Thousand Nine Hundred Ninety Only n 4
| -
<
g
| Company's PAN - EVXPK4335J Company's Bank Details X
' Declaration Alc Holder's Name: BEE KAY INDUSTRIES &
i T Tare thal this invoice shows the actual price of g?n:‘:lame : '5-[(?2’:)% BANK E
o s described and that all particulars are true ¢ No. : 029636992
| the good Branch & IFS Code: Ganaur & HDFC0002673
'and correct.
for M/s Bee I

wdustries
Authonzed Signa

SUBJECT TO SONIPAT JURISDICTION
This 1s a Computer Generated Invoice

|
d i - |I
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Tax Invoice

( q)/ (ORIGINAL FOR RECIFGEQIT)

. e ——————
Invoice No. Daled
[-‘* PHASE 3 MSIIDC BARHI 1755 20-Mar-25
o M-9671654682 "Delivery Note Mode/Terms of Payment
BEEkAy MSME REG.NO, HR18A0004663
GSTIN/UIN: 06EVXPK4335J12Y |1755

State Name : Haryana, Code : 06
Conlacl . 9671654682
E-Mail : beekay0095@gmail.com

Reference No. & Dale.

Other References

'Consignee (Ship 10)

!'. M/s Komal Textiles
' 327 Hsudc Barhi

Buyer's Order No.

Dated

Dispatch Doc No.

Delivery Nole Date

PROP.

1ID§s:t - Sonipat 1755 20-Mar-25
| GSTIN/UIN . 06AAIPJ6864D1Z0 Dispatched through Destination
‘Slale Name . Haryana, Code : 06 TEMPO BARHI T
Bill of Lading/LR-RR No. Molor Vehicle Nc.
— G dt, 20-Mar-25 HR69D 6944 i
| Suyer (U ) Terms of Delivery
. M/s Komal Textiles
( 327 Hsudc Barhi
Disit - Sonipal
. GSTIN/UIN - 0BAAIPJ6864D1Z0
|Staie Name : Haryana, Code : 06
is'i Description of Goods HSN/SAC | Quantity Rale per Amount
{ho |
=
| 1! Alum Powder 28333010 | 5beg| 800.00|beg 4,000.00]
| 2|Poly Electrolight 3902 20,000 kg 220.00, kg 4,400.02
| | 8,400.00
Sgst Sales 9% 9| % 756.00
| Cgst Sales 9% 9|% 756.00
{_ |
& 1o %9,912.00
| Amount Chargeable (in words) “E&OE
INR Nine Thousand Nine Hundred Twelve Only s \
d
. &
EBR 2 i
Company's PAN © EVXPK4335J) Company’s Bank Delails ;
| Declaration Alc Holder's Name: BEE KAY INDUSTRIES
|We declare that this invoice shows the actual price of Bank Name : HDFC BANK W
the goods described and that all particulars are true  A/c No. : 50200029636992
|and correct : Branch & IFS Code: Ganaur & HDFC0002678 _
Customers Seal and Signature for M/s Bee gy Industries
Authonsed Signatory

SUBJECT TO SONIPAT JURISDICTION
This is a Computer Generated Invoice




M/s Bee Kay Industries
PHASE 3 HSIIDC BARMI
M-067 1654682
MSME REG. N

e

BEEKAY

O, HR18A0004663
GSTIN/UIN: OBEVXPK4335412y
State Name : Haryana, Code ; 06
Conlact 9671654682

E-M

Taﬁ’Ber

(omswAfFon RECIPIENTD 3

ail ; beeks_\y{)(}[)5@_gmall.cnm

L“Ccns;gnee (Ship 10)

Mis Komal Textiles
1327 Hsiide Barhi
Distt - Sonipat
|GSTIN/UIN

Invoice No,

Dated
150 22-Apr-25 '
Delivery Note Mode/Terms of Paymen
150

Reference No, & Dale.

Other References

Buyer's Order No,

Dated

Dispatch Doc No,

Delivery Note Date

. 150 22-Apr-25
Slate Name : &BM‘PJGgB';D?ZOg Dispatched through Destination
| QRS 10, 008 . TEMPO BARH
L Bill of Lading/LR-RR No. |Motor Vehicle No,
T dt, 22-Apr-25 HR69D 6944
’.Buym (Bl ) Terms of Delivery
M/s Komal Textiles
327 Hsiidc Barhi
Distt - Sonipat
c GSTIN/UIN . 0BAAIPJG864D1Z0
lSIaie Name : Haryana, Code : 06
TEI" Description of Goods HSN/SAC | Quantity | Rale | per Amount
i Hﬂ 1
1{Lime 2522 200.000 kg 9.50| kg 1,900.00
Sales Sgst 2.5% 2.50|% 47.50
Sales Cgst 2.5% 2.50|% 47.50
|
G || |
: Total 200.000 kg ¥1,995.00
“Amount Chargeable (in words) E & 0.E
' INR One Thousand Nine Hundred Ninety Five Only

!
| Company's PAN
Declaration

qi__
]

. EVXPK4335) Company's Bank Details

Alc Holder's Name: BEE KAY INDUSTRIES

FOR KOM/

q Bank Name : HDFC BANK
I'\We declar his invoice shows the actual price of :
e ‘hzh:g:j lam:l that all particulars are tfrue ~ A/c No, ; 50200029536992 :
e gt Branch & IFS Code: Ganaur & HDFC0002678 -
ecl.
mm.-rs Seal and Signature for Wis Bee Kay Industries
il Authorised Signalory

SUBJECT TO SONIPAT JURISDICTION
This is a Computer Generated Invoice




e

%a\ﬁlce

r
.«o%u. FOR RECIPIENQ 4,

Mis Bee Kay Industries Invoice No, Dated
k. M-D67 16545 0C BARK) 151 22-Apr-25 2
BEEKAY MSME REG NO, HR18A0004663 Wﬁvary Note ModelTerms of Payment
fs’.?.fl'ﬁ“"‘" OBEVXPK4335412Y |151
l\ thr;t}ncla-ng‘,%hgg%“;z“- Code : 06 (Reference No, & Dale, | Olher References
| Consignee (Ship 1) ——o2@Y0005@gmail.com _
Buyer's Order No. Dated
Mis Komal Textiles
| g?;lﬁsgg;g:tmi Dispalch Doc No. Delivery Note Date
GSTIN/UIN . 151 22-Apr-25
1S y 06AAIPJE864D120 Dispalched through Destination
lale Name . Haryana, Code : 06
1 e TEMPO BARHI
l‘ Bill of Lading/LR-RR No. |Motor Vehicle No.
iBuver (Rl —— -Apr- R69D 6944
et
lMIs Komal Textiles
327 Hsidc Barhi
| Distt - Sonipat
'GSTIN/UIN  : 0BAAIPJBB64D1Z0
ISlale Name . Haryana, Code : 06
l
|Sl1 " Description of Goods HSN/SAC| Quantity | Rate |per Amount
o |
'( 1| Alum Powder 28333010| 8 beg| 1,000.00|beg 8,000.00
i Sgst Sales 9% 9|% 720.00
P Cgst Sales 9% 9% 720.00
:
é
|
] Total 8 beg %9,440.00
Amouni Chargeable (in words) E.&O0E
INR Nine Thousand Four Hundred Forty Only FQ._:
| el
I -l
':CD{TIDBH‘;'S PAN . EVXPK4335) Company's Bank Delails §
' Declaration Alc Holder's Name: BEE KAY INDUSTRIES ¥4
\We declare that this invoice shows the actual price of Bank Name : HDFC BANK o
the goods described and thal all particulars are true ~ A/c No. : 50200029636992 8
and correcl. & Branch & IFS Code: Ganaur & HDFC0002678
Customer's Seal and Signature for his Bee Kay Industries

Authorised Signatery

SUBJECT TO SONIPAT JURISDICTION

This is a Computer Generated Invoice

PROP.
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gfamdn HARYANA

THIS Agreement is made at Faridabad on thiss O ... day... f\La% ......... 2025.

BY AND BETWEEN

Gujarat Enviro Protection and Infrastructure (Haryana) Pvt. Ltd., a company incorporated and registered under
the provisions of the Companies Act, 2013 and having its registered office at 370, S V P Road, Shop 8, Plot 384,
Cigaretwala Bldg. Opp. CBI Prathna Samaj, Nr. Harkishandas Hospital, Mumbai (Maharashtra) (hereinafter referred
to as GEPIL (Haryana) which expression shall unless repugnant to the context or meaning thereof shall mean and
include its successors, representatives and permitted assignees etc.) of the FIRST PART

AND
M/s. KOMAL TEXTILES which is a Company /
Pannfrship Firm / Proprietary Concern duly incorporated wunder the provisions of
located at 0.327.B 1, BARF

SONIPAT ____and having its registered office at
2l (hereinafter referred to as The Client which expression shall unless repugnant to
the context or meaning thereof shall mean and include its successors, representatives and permitted assi

etc.) of the SECOND PART. ignees

Recitals

WHEREAS Haryana Environmental Management Society (HEMS), a society registered under the
Socigties Registration Act, 1860 having its registered office at SCO 45, 1* floor, Sector -31, HUDA Market,
Gurgaon, Haryana acting as a noc_lal agency of the Government of Haryana has awarded the work to a
Cgﬁnium of Members led by Gujarat Enviro Protection & Infrastructure Ltd. (GEPIL) for development and

operdtion of a Hazardous Waste Management Facility (HWM Facility) at Village Pali, Near Pali-Mohabatabad
Stone Crusher Zone, Faridabad, Haryana on the leasehold land as per Ledse Agreement s

42 : ; b e
HEMS gnd Municipal Casporation, Faridabed (MCF) on 19% April 2005. €8
Infrastructure (Haryana) Pvt. Ltd.

v ﬂ,.(&""% PR ’ P,

7
SIG]&D&&&MPM&MM&GEPIL(}MM) SIGNED & STAMP for & on behalf of Client
.———. T, wds"na‘w ne —_ - — e —
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AND WHEREAS the Consortium of Members led by GEPIL have formed a Special
Purpose Vehicle (“SPV") called Gujarat Enviro Protection & Infrastructure (Haryana)
Pvi. Ltd. (GEPIL (Haryana)) to develop, operate and maintain the said Hazardous Waste
Management Facility at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Faridabad, Haryana through an Agreement executed between HEMS, GEPIL (Haryana)
and GEPIL, Surat on 30™ June 2005.

AND WHEREAS the Party of the First Part is inter alia engaged in the business
activities of development, operations and maintenance of infrastructure projects for
hazardous waste management as specified in Hazardous Waste (Management and
Handling) Rules, 1989 as amended in 2000, 2003,2008 and now Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
subsequent amendments (hereinafter referred to as "The Rules") and has been given
authorization by Haryana State Pollution Control Board (HSPCB) to set up an
Integrated Common Hazardous Waste Treatment, Storage & Disposal Facility (TSDF)
at Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the Second Part is generating hazardous waste and has
approached the Party of the First Part for managing and disposing off its Hazardous
Waste as per applicable rules since the Party of the First Part has set up the said facility at
Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the First Part has agreed to accept Hazardous Waste
generated by the Party of the Second Part for collection, transportation, storage, treatment
and disposal on the mutually agreed terms and conditions stated hereunder.

THIS DEED THEREFORE WITNESSES AS FOLLOWS:
1. DEFINITIONS AND INTERPRETATIONS

1.1  "TIME" shall be stated in Hours and shall mean Indian Standard Time.

1.2 "DAY" means a period of twelve (12) consecutive hours beginning at 08.00 hours
and ending at 20.00 hours,

1.3  "WEEK" means a period of seven (7) consecutive days beginning from a day.

1.4  "MONTH" means a period beginning at 08.00 hours on the first day of Calendar
Month and ending at 08.00 hours on the first day of succeeding Calendar Month.

1.5  "YEAR" means a period of three hundred and sixty five (365) consecutive days or
three hundred and sixty six (366) consecutive days when such period includes a
twenty ninth (29th) day of February beginning at 08.00 hours from a day.

1.6  "FINANCIAL YEAR" means a period of three hundred and sixty five (365)
consecutive days or three hundred and sixty six (366) consecutive days when such
period includes a twenty ninth (29th) day of February beginning at 08.00 hours
from a day. It starts from 1st day of April month of the year and ends on 31st day
of March month of next year.

1.7 “ACTIVE TERM” means the term during which GEPIL (Haryana) shall receive,
transport, store, treat, recycle, recover and dispose of the hazardous waste at the
TSDF site as per amgizaﬁon granted by the HSPCB.

i iro Protectio
For Gujarat Envire FEEE v TERT ER
|nfrastruciure (Haryana) Pvt. Lud ' FOR KOMAL LEXTILES

WK o PROP. 2
SIGNED for & on Behalf of GEPIL (Haryana) SIGNED for & on behalf of Client
Autporised Signatory
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1.8  “FORCE MAJEURE” means any event or circumstance or combination of events
or circumstances beyond the reasonable control of either party (the “Affected
Party”) and such event or circumstance cannot by exercise of reasonable diligence
be prevented or cause to be prevented; cannot, despite the adoption of reasonable
precautions or alternative measures (where sufficient time to adopt such
precautions or alternative measures before the occurrence of such event or
circumstance is available) be prevented; and which materially and adversely
affects such party’s performance of its duties and obligations under this
Agreement.

1.9  The headings of or title to the Clauses in this Agreement shall not be deemed to be
a part thereof or be taken into consideration in the interpretation or construction
thereof.

1.10 Words imparting the singular only also include the plural and vice versa where the
context so requires.

1.11  “TSDF” means Treatment, Storage & Disposal Facility operated by GEPIL
(Haryana) located at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Faridabad, Haryana

1.12 HSPCB means Haryana State Pollution Control Board, CPCB means Central
Pollution Control Board and MoEF means Ministry of Environment and Forests.

1.13 “Client” means a Company / Partnership Firm / Proprietary Concern / Co-
operative Society, AOP etc which generates hazardous wastes as defined in the
Hazardous Waste (Management & Handling Rules)1989 as amended in 2000,
2003, 2008 and now Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2016 and subsequent amendments.

2.  PERIOD OF AGREEMENT

2.1  The present Agreement shall remain in force for the Active Term for Five
years from date of 26" September 2024. Agreement whichever is earlier unless
terminated earlier due to any of the reasons mentioned in this Agreement.

2.2  GEPIL (Haryana) will issue a Registration Certificate valid for 5 years effective
from 26™ September 2024. The registration shall need to be renewed including
execution of fresh Agreement by the Client at least three months before the expiry
of the current Agreement.

3.  IERMINATION OF AGREEMENT.

3.1  Both the Parties hereto agree that the present Agreement shall automatically come
to an end in any of the following eventualities:
i, On expiry of Authorization granted to the Client and the same having not been
renewed by the Client or of the same having not been granted by Haryana
State Pollution Control Board (HSPCB).
ii.  On expiry of HEMS membership and the same having not been renewed by
the Client or of the same having not been granted by HEMS.
3.2  This AGREEMENT can be terminated by the Client after giving a written Notice
of at least 30 days to the other party. The provision relating to minimum charges

o gﬂlmmﬁﬁl}i&é«we notice period in accogdance with Clause 10.2.

infrastructure (Haryana) Pvt. Led.  FOR KOMAL TEXTILES
A oy 1T
(Ve R AT erob
SIGNED for & on Behalf of GEPIL (Haryana) SIGNED for & on behalf of Client

Authorised Signatory
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33

Both the Parties hereto further agree that in case of the present Agreement coming
to an end owing to any of the aforesaid eventualities, it will be the sole
responsibility of the Client to handle, treat and dispose off its Hazardous Waste in
accordance with the relevant provisions of law.

4. REGISTRATION

4.1  The Client shall pay non refundable charges of ¥ 1000=00 (Rupees One
Thousand Only) towards Registration every five years,

42 The Client shall pay non refundable charges of ¥ 8000=00 (Rupees Eight
Thousand Only) towards Finger Printing Analysis of the waste to be conducted by
GEPIL (Haryana) for waste characterization in every five years.

4.3  After having registered, if the registration is terminated within the validity period
of the present Agreement because of any reason stated in this Agreement, then in

. that event, the registration can be revived on payment of non-refundable re-

registration charges of T 500/- ( Rupees Five hundred only). Suchre-
registration shall be valid till the expiry of the last Registration Certificate.

44  The registration under this Agreement is not transferable in any manner
whatsoever.

5.  TREATMENT & DISPOSAL CHARGES

5.1  The Treatment and Disposal charges for various types of hazardous wastes are
mentioned in Schedule I to this Agreement. The Treatment & Disposal Charges

applicable under this Agreement for different types of wastes generated by the
Client are as follows:

Sr. | Type of Wastes Treatment and Disposal | Quantity (In MT)
No. | Charges (T Per MT) :
1 ETP Sludge 2,043/- 0.500
2
3
4
L 5
6
7

(Attach sheets in case of more types of wastes)

5.2  GEPIL (Haryana) shall charge the Client towards treatment & disposal on the
basis of weighment to be done at the TSDF site. If the Weigh Bridge at the site is
not working, it will be weighed at an outside Weigh Bridge approved by GEPIL
(Haryana). '

53  The rates specified in Schedule I to this Agreement are based on general

for Gujarat Enviro Pl%ft'etcht?o%{]ﬁed type of waste. In case any waste of the Client that

Infrastructure {Haryana) Pvt. Ltd, FOR KOMAL S J‘.TILES4
e e
V"}S( i PROP,
SIGNED for & on Behalf of GEPIL (Haryana) SONED b bt i S
e SIGNED for & on behalf o Client e
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either does not fall under the mentioned categories or requires special type of
treatment before or after disposal, the Client agrees to pay the rates for the same
which shall be fixed on case to case basis depending upon the characteristics of the
waste & treatment required in consultation with HEMS.

6. IRANSPORTATION CHARGES

| 6.1 The Client has requested GEPIL (Haryana) to provide _NIL numbers of storage

containers of ___NA capacity each to avoid frequent transportation. GEPIL
(Haryana) has agreed to provide the said containers in consideration of which the
client has agreed to pay . __NA (Rupees NA )

as interest free security deposit to GEPIL (Haryana). The Client shall be
responsible for the security and upkeep of as well as any damage caused to the
container while it is lying at the premises of the Client.

6.2 M/s. GEPIL (Haryana) shall provide the fleet of waste transport vehicles of
different capacities duly authorized by HSPCB. As per the requirements of the
Client, lowest capacity vehicle for transporting its Hazardous Waste on full
vehicle load or More than the vehicle capacity ,basis to the TSDF Site shall be sent

v by GEPIL (Haryana) at the cost of the Client.

6.3 The Transportation Charges for transportation of waste from location of Client to the
TSDF site are mentioned in Schedule II to this Agreement.

6.4 The Transportation Charges applicable under this Agreement at the current rates,

excluding taxes, are ¥. _(AS PER SCHEDULE -2) per km per MT Taxes, as
applicable, are payable extra.

7. REVISION OF CHARGES

74 The Client covenants that various notified charges like Treatment & Disposal
Charges, Transportation Charges etc and any other unforeseen charges under this
Agreement for its Hazardous Waste shall be subject to revision and inclusion
during the currency of this Agreement in consultation with HEMS, as and when
such revision is called for due to any reason whatsoever. GEPIL (Haryana) shall
inform the Client about such revisions in advance through a separate letter.

72 All Government, municipal, panchayat taxes, duties, levies, octroi, tolls, service tax
etc., as applicable from time to time, related to transportation, treatment, storage,
disposal and other services rendered under this Agreement shall be borne by the

' Client. In case the same are paid by GEPIL (Haryana), the Client shall reimburse the
amount thereof to GEPIL (Haryana).

7.3  Service Tax or any other existing taxes as applicable presently on services related to
disposal of hazardous waste have to be paid by the client.

7.4  All disposal charges are subject to annual upward revision effective From 1* April
Every year at the rate of 4%.

8.  OBLIGATIONS OF THE CLIENT

8.1  While entering into the present Agreement with GEPIL (Haryana), the Client shall
submit the categories of Hazardous Waste along with the quantity and its desire to
dispose off the same by GEPIL (Haryana). The said categories of Hazardous
Waste shall be as per the parameters specified in the Schedules of Hazardous
Waste (Management, Handling & Transboundm'y Movement) Rules 2016, as

- amended from Lig 40, HEAna
Inirastructure {Haryana) PVt. Ltd. FOR KOMaL TEXTILES
p-'
9;""""’5 ook
e PROP,
SIGNEDIor msehalfofczrn.ahrym) 'SIGNED for & on behalf of Client
ised Signatory Clien
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The Client shall get the Authorization from HSPCB permitting the Client to send
its Hazardous Waste to the TSDF Site for treatment and disposal and that it shall
be the responsibility of the Client to get the same renewed from time to time,
failing which GEPIL (Haryana) reserves its right to repudiate the
present Agreement under intimation to HSPCB and HEMS.

8.3  The Client shall make all the proper, necessary and adequate arrangement for
keeping production records and the Hazardous Waste generated from
these processes. The Client shall provide relevant and correct information with
respect to process, waste quantity and characteristics (physical & chemical),
nature and toxicity of waste as and when asked for by GEPIL (Haryana). This
information may be forwarded to HSPCB / CPCB / MoEF/ any other Statutory
Authority, if asked for.

84 The Client shall be required to maintain the record of Hazardous Wastes
generated, stored and sent for treatment and disposal to GEPIL (Haryana). The
records so maintained shall be subject to cross check and physical verification by

. authorized representative of GEPIL (Haryana) through visit to Client’s premises.

8.5  GEPIL (Haryana) reserves right to reject collection of the hazardous waste spilled
over the ground and containers whose exteriors are soiled by spillages. The Client
shall locate the storage facility in such a way so that the same shall be accessible
to the waste transport vehicles of GEPIL (Haryana).

8.6  Dispatch and Detention of Transport Vehicle

i. The Client is required fo intimate GEPIL (Haryana) when it has minimum one
vehicle load of waste to be lifted, through letter / Fax / Email to send waste
transport vehicle at least five days in advance from the date of collection.

ii. On arrival of the same at the Client’s site, the Client shall be responsible for
loading its Hazardous Waste into the said waste transport vehicle within three
hours of arrival at the Client’s site counting from the time of reporting at the
security gate of the Client,

iii. If the detention of the said waste transport vehicle at the Client’s site exceeds
the time limits stipulated in Schedule II to this Agreement, there shall be

(& levied detention charges at the rates as mentioned in Schedule I to this
Agreement, The Client may detain the vehicle for a maximum of six hours
including time stipulated for loading.

iv. In case, for any reason, including detention for more than six hours, the
vehicle is sent back to GEPIL (Haryana) without giving the waste even after
having been requisitioned by the Client, the Client shall pay the transportation
charges for the full capacity load of the vehicle.

8.7 Before the Hazardous Waste is loaded into the waste transport vehicle and
dispatched to TSDF site, the Client shall ensure that the said waste is packed in a
manner suitable for transportation and that the said packed waste withstands
physical and climatic conditions and does not result in any kind of leakage,
spillage and accident etc causing adverse impact on health and environment.

for Gujarat Enviro Protection Ana FOR KOMAL TEXTILES
Infrastructure (Haryana) Put. Ltd b
\V"JV 2 »y S
SIGNED for & gn Behalf of GEPIL (Haryana) Ty ey ey e

d Signatory
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lf and “'hgll an accident occurs while loading Hazardous Waste at the Client’s
site, the Client shall immediately report the same to HSPCB and other authorities
as per the Rules and also to GEPIL (Haryana).

8.9 Relection of Waste

.. The Client agrees to maintain waste characteristics close to Finger Print
Analysis Report of the waste (attached as Schedule II1 to this Agreement). In
case of variation of over 5% in waste characteristics mentioned in the said
Schedule, the Client covenants to pay the revised treatment and disposal
charges determined for its specific waste type and characteristics failing which
the Client shall accept the hazardous waste back at its own cost in accordance
with Clause 8.9 (ii) and 8.9 (ii).

ii.  The Client shall be required to accept Hazardous Waste back and bear the
cost of return transportation of full vehicle load, if the same is rejected by

. GEPIL (Haryana) due to any of the following reasons:
a) The variation in waste characteristics is beyond 5%.
b) The wastes contain unacceptable wastes types as listed under Clause
0.2

iii.  If the Client fails to do so within 2 days of reporting the matter, its registration
will be terminated with intimation to HEMS. In the event of waste rejection,
the Client shall be totally responsible and liable for any consequence arising
thereof and GEPIL (Haryana) reserves all rights to take any suitable actions
under the law.

8.10 During wet period of monsoon season, Hazardous Waste may not be accepted at
the TSDF Site. During this period Client is required to make a provision to store
its Hazardous Waste for a minimum period of four months, as per the requirement
of HSPCB.

8.11 GEPIL (Haryana) may request the Client, under intimation to HEMS, to provide
any additional information, as may be required, for treatment and disposal of

Q waste or as asked for by HSPCB / CPCB / MOEF / any other Statutory Authority.
The Client shall send the said information to GEPIL (Haryana) at least two days
before the scheduled time, if specified by the information seeking authority else
within two weeks time,

8.12 The Client shall comply with the provisions of Environment (Protection) Act,
1986 and the Rules as amended from time to time as also with the conditions of
the present Agreement and that any breach committed thereof shall render the
Client not eligible for disposing of its Hazardous Waste in TSDF site.

8.13 The Client shall not claim any right, interest or privilege in or in relation /
connection with Hazardous Waste accepted at the TSDF site.

8.14 In case of any change in constitution of firm or company or proprietary concern,
company name, products or quality and/or production rate of products or waste
quantity or characteristics, the Client shall intimate GEPIL (Haryana) by written
notification by registered letter / speed post / courier prior to proposed date of
change and get its waste Finger Printing Analysis done again, where ever

For Gﬂ?ﬂﬁm\?fr’o’ﬁ%‘ﬁgﬁ%ﬁ’ﬂﬁm Clause 4.2. FOR KOMAL J/F XTILE s

Infrastructure (Haryana) Pvt. Ltd,
;
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QUALITY

T}le Client hereby covenants to ensure that its Hazardous Waste shall, under all
circumstances, conform to the norms specified by HSPCB and as prescribed under
the provisions of law for the time being in force.

The Client agrees not to send the following type of wastes which could be
detrimental to the environment, safety of the facility and to the persons handling it
in any manner:-

i. Wastes containing explosive substances (An explosive substance is a solid
or liquid substance (or mixture of substances) which is, in itself, capable by
chemical reaction of producing gas at such a temperature and pressure and at
such a speed as to cause damage to the surroundings.)

ii. Waste which has an obnoxious odour.

iii. Waste which is flammable (Flash point below 65°C)

iv. Waste which contains shock sensitive substances (Shock sensitive refers to
the susceptibility of a chemical or substance to rapidly decompose or
explode when struck, vibrated or otherwise agitated.).

v. Waste which contains volatile substance of significant toxicity.

vi. Wastes containing Radio active substances

QUANTITY

Subject to the conditions mentioned under Clause 3.2, the Client agrees to send on
firm basis to GEPIL (Haryana), its own Hazardous Waste subject to maximum of

--eememee MT per day and 0.500 _MT per annum, which will be called the
Contracted Quantity.

If the Client wants to send the requisite Hazardous Waste less than 90% of the
aforesaid Contracted Quantity, than in that event, the Client can request GEPIL
(Haryana), along with necessary justifications, for change in its Contracted
Quantity twice in a year by providing at-least three months notice. The client shall
still be liable to pay to GEPIL (Haryana) for the Minimum Quantity i.e. 90% of
the Contracted Quantity till the expiry of three months notice period. The receipt
of waste shall be monitored by GEPIL (Haryana) on quarterly basis and charges
for deficit, if any shall be billed accordingly. In case of Force Majeure conditions
at the Client’s premises leading to reduction in annual waste generation, the
liability to pay for minimum quantity shall be waived for the period of Force
Majeure.

If the Client exceeds the annual Contracted Quantity of Hazardous Waste for
disposal, then in that event Client covenants to increase the security deposit
accordingly as per Clause No. 11.1,

BILLING AND PAYMENT OF CHARGES

The Client has already made the payment of interest free Security Deposit of
T 14,800/~ (Rupees_Fourte : '

PROY.

'SIGNED for & on behalf of Client

-
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12.

12.1

422

12.3

12.4

for
Infr

SQaﬁequivalcnt to Treatment & Disposal

Charges of its Hazardous Waste for two months of Contracted Quantity that shall
ﬂl“’a_yﬂ be maintained at a value twice or more than the Transportation, Treatment
& DIS_POSﬂl Charges for one vehicle load waste. The said amount of interest free
Sef‘““_‘}’ Deposit will be refunded only on the termination of this Agreement after
adjusting other / pending claims of GEPIL (Haryana) against the Client, if any.
In case of insufficient balance (Security Deposit) in the Client’s account, GEPIL
(Haryana) shall not send the waste collection vehicle.
GEPIL (Haryana) shall raise the bill against each waste disposal consignment
(towards Transportation, Treatment & Disposal Charges) within three days of
receipt of the waste at the TSDF Site. The client shall pay the bill within 30 days
from the date of issue of bill.
The Client shall, upon receipt of the bil
payment on or before the due date mentioned i
payment by the Client, interest at the rate of 15%
GEPIL (Haryana) on delayed payments. .
In case of default / dishonor in payment, GEPIL (Haryana) shall give seven days
notice to Client, with information to HEMS, for settlement of outstanding dues by
effecting the payment through DD/pay order along with interest else the
Registration of Client shall be cancelled.
In the event of cancellation of Registration
11.5, the client can re-register upon payment
through DD / Pay order apart from non-re
accordance with Clause 4.3.

| from GEPIL (Haryana), make full
n the bill. In case of delayed

per annum shall be charged by

due to reasons mentioned under Clause
of balance dues along with interest
fundable re-registration charges in

DEFAULT

If the Client fails and /or defaults in the discharge of any of his obligation under
the present Agreement, the GEPIL (Haryana) after serving seven days notice shall
have discretion to (i) cancel the Client’s Registration & refuse to accept
Hazardous Waste of the Client for disposal, and (ii) notify to HEMS and HSPCB
the name of the Client informing about such default.

In the event of Client committing any breach/violation of any condition of the
present Agreement or any provision of Law / Act / Rules for the time being in
force, GEPIL (Haryana) reserves its right to suspend / cancel the registration for
such period as it deems fit with information to HEMS.

Where an offence under the Environment (Protection) Act 1986 or under the
Rules framed thereunder, has been committed by the Client or is attributed to any
negligence on the part of the Client which shall include its Director, Partner,
Proprietor, Manager, Secretary, Officer etc. and if such Client is guilty of the
offence or is liable to be prosecuted against and punished accordingly, no suit,
prosecution or legal proceeding (s) shall lie against GEPIL (Haryana) for the
offence committed by the Client .

GEPIL (Haryana) reserves its right to issue a show cause notice to the Client, with
information to HEMS, if it is of the opinion that the Client has contravened the
provisions of the present Agreement, requesting the Client to remedy the

Gujarat Enviro Protection Ana . POR KOMAL T2
VIA| f
structure (Haryana) Pvt. Ltd. | EXTILES

_\F’“\“/ s PROP. ?

SIGNED fbr & on Behalf of GEPIL (Haryana) 'SIGNED for & on behalf of Client

Aut

rised Signatory
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contraventi b _
measures t:aoge‘t‘:;hmbls day’f time. The said notice served shall specify the
en by the Client in remedying the said contravention.

INDEMNITIES

S;;C(:lml shall be deemed to be in exclusive possession and control of the said
rdous Waste and shall be fully liable and responsible for its arrangement,
appurtenances and properties before completely loaded waste transport vehicle of
GEPIL (Haryana) leaves the Client's premises.
Accordingly the Client hereby covenants and agrees to fully protect, indemnify
and hold GEPIL (Haryana), its employees, agents and successors and assignees
l_'lannless against any and all claims, demands, action, suits, proceedings and
judgment and any and all liabilities, costs, expenses, damages or losses arising out
of or resulting from or incidental to or in connection therewith, which may be
made out against successors and assignees or by third parties on account of
damages or injury to property or persons or loss of life resulting from or arising
out of the installation, presence, maintenance or operation of the intake
arrangements, appurtenances and properties of the Client .

It is also agreed by and between the Parties hereto that GEPIL (Haryana) is not
and shall not be liable in any manner whatsoever due to any negligence and for
any reason or otherwise of the Client, in disposing its Hazardous Waste at the
factory site of the Client or at any other place.

134 Accordingly the GEPIL (Haryana) hereby covenants and agrees to fully protect, indemnify

14.

14.1

14.2

14.3

and hold Client, its employees, agents and successors and assignees harmless against any
and all claims, demands, action, suits, proceedings and judgment and any and all
liabilities, costs, expenses, damages or losses arising out of or resulting from or incidental
1o or in connection therewith, which may be made out against successors and assignees or
by third parties on account of damages or injury to property or persons or loss of life
resulting from or arising out of the breach of any terms and condition/ obligation of

GEPIL (Haryana), as envisaged in this agreement.

FORCE MAJEURE

In case of any Force Majeure event at the site of the Client, GEPIL (Haryana)
shall not be saddled with any liability contingent or otherwise but in that case, it
shall be the sole liability of the Client.

In case of any environmental risk arising during the performance of this
Agreement at the TSDF site either due to Force Majeure event or due to
circumstances beyond the reasonable control of the parties hereto, neither of the
parties shall be liable for the consequences arising there from.

Both the parties hereto agree that due to change in any laws related to waste
disposal mechanism / criteria or due to any directive of any Court or Authority, if
GEPIL (Haryana) is to incur any additional financial burden consequent upon ;ny
alteration and / or modification in respect of land-filled waste, then, in that case
the Client shall be liable to contribute for the same in proportion to its disposal of

¢ - (Hazardous Waste:quarkity in TSDF site. The actual burden shall be determined in

Inlﬁ;Wh}M- FORKOMAL TEXTILES
X M%’* |
W 9 proM

SIGNHD for & on Behalfof GEPIL (Haryana)

SIGNED for & on behalf of Glient
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144 Both the i L
iﬂjUIlCtion]jm:tf; h(;l‘e;(:hagre.e that in any event of there being order in form of any .
stopping the functi A e from.any Court, HSPCB or any other Authority
becomes unabl tc ioning of the Site or otherwise whereby GEPIL (Haryana)
St b tes ?blo accept Hazardous Waste of the Client, GEPIL (Haryana) shall

d ponsible or made responsible and / or be liable in any manner in that
regard and that in such an eventuality, it shall be the responsibility of the Client to
get the needful done in respect of disposal of its Hazardous Waste.

15. PREVIOUS CORRESPONDANCE

15.1 Save and except all discussions and meetings held and correspondence exchanged
between GEPIL (Haryana) and the Client in respect of this Agrecment and any
decisions arrived at therein in the past and before coming into force of the present
Agreement, no reference of such discussions with the Client for interpreting the
present Agreement or otherwise shall be made. Whereas, Wage Data Sheet and

Application Form, will be treated as part of this Agreement.

€ 16. ARBITRATION

16.1 In case of any dispute or difference of opinion that may arise out of the present
Agreement, the matter shall be settled by the parties by mutual negotiations to be
concluded within 45 days from the date of intimation of existence of dispute or
difference of opinion, as the case may be, by one party to the other party, failing
which, the matter shall be settled through arbitration. Both the parties shall
appoint an arbitrator each, and the two arbitrators so appointed, shall appoint the
third arbitrator. The third arbitrator shall be the presiding arbitrator of the panel.
The arbitration shall be as per the Arbitration & Conciliation Act, 1996. The venue
of arbitration shall be Faridabad. The arbitration proceedings shall be
recorded in English and the arbitration award shall be final and binding on both

the parties.

7. LAWS GOVERNING THE AGREEMENT

The present Agreement shall be subject to Indian Laws, rules and regulations and
notifications etc. issued under such laws.

18. AMENDMENTS:

GEPIL (Haryana) may, if required at any point of time make suitable change in

17.1

18.1
tél; present Agreement in consultation with HEMS after serving a notice to the said
ient.
For Guiarat Enviro Protection Ang ' . i
Infrastructure (Haryana) Pvt. Ltd 1 POR KW!TIL&Q
11

ez N e

Blﬁrz%r&oﬁneﬁﬂfof@i (Haryana) ‘SIGNED for & on bebhalf of Client
rised Signatory ' : .“
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19. JURISDICTION

19.1 Subject to the provisions of Clause 17 of this Agreement,
mutuall){ agree llhat the Civil Courts at Faridabad only shall have jur
all the disputes/differences arising out of this Agreement,

the parties hereto
isdiction for

jes) shall have

20. The Company (including its affiliate/ associate / group compan
ceruing

exclusive rights to avail direct/indirect concession and reliefs as may be a
on account of this agreement under any prevailing environmental
laws/rules/regulations or as may be notified from time to time.”

written notification to be

o, unless changed by
ior to proposed date of

21, The addresses of the parties heret
by registered letter pri

given at least 15 days in advance
change, shall be as follows:

Infrastructure (Haryana) Pvi. Ltd.
Plot 384, Cigaretwala
Nr. Harkishandas

1) M/s. Gujarat Enviro Protection &
Reg. 370, S VP Road, Shop 8,
Bldg. Opp. CBI Prathna Samaj,

Hospital, Mumbai (Maharashtra)

2)

eto acting through their properly constituted

IN WITNESS WHEREOF the parties her
this Agreement signed and executed in their

representatives have set their hands to cause

respective names and on their behalf.

_ cuiarat oo Protectio Ana
Fof #nd 68 Bealf of ... iy For and on Behalf of Client
GEPIL (Haryana) - (SignAnd Stamp) i =5

o g/ : .QM J 3

....... 5’ o e o di SRR
N orised SEM#S Shilpa Sarin Name :
Designation ! Authorized Signatory Designation &
Address : Gepil(Hr) Address -
Witness Witness:
i | (o a Lk
Name Name
Designation e N Designation
Address i Address

[ Sy e, 4

Name : 9’ E Nome: ;
HAN i :‘M“ - Designation :
ryana) Put. Ltd

Designation  :
€38, Gujarat Eny X : m}fv‘jﬁ'!—_xm&s
s .’9

Infrastructure (
S W e ~ Seins.
slngsuramaehﬂfomm (Haryana) 'SIGNED for & on behalf of Client i
uthorised Signatory
o
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ANANA
CERIN
FROTIC TV FUTURY
Schedule - 1
mwﬁmﬂ,mam and Pre processing (Effective From n 01 /04 /2025 ) PGt T
E= e s B TR T gt R p—— T . rp— .r_.__--——-—-aw.—--—--"""""'4
| Up to 400 MT 401 To 700 MT |701T0 1200 MT  Above M7
DM:MT:@MW S5 IR RN Y " USSR R ies | . 1980
b. Solidification & Stabilisat ion Rs per M 1Y WgEaTP
Waste : Additves onChangesRaparMT) s
RN T ¥ S | WO ) R TR N
- 100 i T DT i 2 3o 3681
— 1:0.50 - 4543 ase | a2 e
. _ 1040 | 5073 57 /BN D 1/ SS—
fihatcs . 1000, 5605 S496 L 544 g | 58
TON0 oromsen ). 6297 o i 3 1 [ 0 . 5
| 1:0.70 < [ 6842 6776 . 6705
€ 3800 G [l T R R W 7300
B0 - Uil 1l gise fo79 ] 7905 [ 780 s
00 el 9696 R e S 8436 [ s
Varhﬂcmpnondngclmgu('Rs.PerMT)-foraulegeryofmeo!aparucnhruhrlﬁ:nhealm_l
per the ranges given below : i i e poe
: value | Py e
Ca _MLJ__M___.._M__M____M_—-—.
reater than 2500 & up to 4500KCal/ 19514 | 18927 18738 18344
reater than 4500 KCal/ke 16335 | 15835 | 15672 15357

Notes:-
abowmumwﬁdnpw3l.032026.ThﬂtaﬁﬂthermmﬂdeiM@4% on annual basis.

1. The
2. Tbeabmmmfaﬂrmeciﬁedtweofwm.hcmmywmmﬂmquukespadﬂmph
wiudiq:osal,tbemmsfammhwmeshaﬂbeﬁudmmemmm&pnﬁsuﬁ-
rqmdhmxﬂuﬁmﬁihﬂms 1
3. Thcmufawﬁdiﬁwionandmbiﬁmﬁmuefwﬂ:ewmm“qmad&ﬂmupm1:1.011&!._1'&:
i mﬁmmmm,ﬁxmﬁmwwmmmmduﬂﬁu

waste requires
requiredmbu&led&iubuﬂdnsfact«whedecidedinmmﬂuﬂmwithﬂm& Tl
: ge: = 3 —'H';. ‘

C -«

guideline in case
5. mmwmmdwmkﬂumm-@m@;._ ; :

6. mhmofw@m.w-fum 2o
- Funhr,the chargs i repet of prerosssng process where e

" b) Charges for neutralization @ Rs. 1000/

) We willaso be charging neuralizaton @ Rs. 2
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GEPIL]

PROTECTING FUTURE

Schedule- Il Transportation
Charges (Rs. per Km per MT)

Revised Rates effective from 01-04-2025 (Fuel Price: 88, 12 per liter)

108

1 MT _AMT IMT I MT 1 12m1 | 16 MT & Abeve |
One Way Fuel | Other | Towl | Fuel [Other | Total | Fuel [Other Total | Fuel |Other | Total Fuel |Other| Total Fuel | Other | Total
HD!LL!.;Q cost | cost | cost | cost | cost | cost mg_thnsl cost .cﬂsl cost :ﬂ | cost | cost | cost | cost iﬂ cost
Upto 75KM| g g5 24,19 | 33.01 | 5.95 | 8.31 |14.27(4.57 | 2.88 745 |4.62|3.13 | 775 | 442|277 | 7.19 | 446 267 |7.14

75 10 200 -
Q KM |53 | 1729|2611 | 513 | 628[1137] 400|205 | .05 | 405|230 | 636] 3.87) 193 s80| 392 185|577
167| 5.54| 3.92] 157 5.49

>200KM | gg3 {1632 2515|513 | 5.48]10.61| 4.00/ 169|569 ] 4.05| 1.94] 6.00 | 3.87

Note:

1. The above revised rates are based on current (revised) Die
component of the rates shall be adjusted based on the rates
basis i.c. 1st of April, July, Oct. & Jan. of each year.

sel price of Rs. 88.12 per liter. The 'Fuel Cost’
of Diesel at Faridabad (Haryana) on quarterly

b J

2. The "Other Cost’ component of rates is firm up to 31.03.2026 and shall be subject to 3% escalation on

annual basis thereafier.

3. The rates indicated above are foractual Distance of the Generator's unit from the TSDF site. The chargeable
distance will be double the actual one way distance from TSDF site to the Generator's unit ie.to & from
for full truck load. Minimum charges payable will be Truck Capacity in MT *Rate per km/MT*To &
from distance of Generator’s unit from TSDF Site. The Rates are Inclusive Toll Tax.

4. The transportation rates are excluding loading, packing material, and any other statutory levies.

5. The maximum loading time and detention charges beyond the free loading time for different
«C capacity vehicles are as given below:

8r. No Vehicle Capacity Free Loading Time Detention Chmgcafhr

() 1 MT 2 hrs 300/-

(ii) 3MT 2 hrs 300/

(iii) 7MT 3 hrs 360/-

(iv) 9MT 3 hrs 360/~

(v) 12 MT 4 hrs 400/~

(Vi) 16 MT 4 hrs 400/-
SIGNED for & on Behalf of GEPIL (Haryana) SIGNED for & on Behalf of Client

FOR EONA % T”.F.S

For Guilar Ernwiro Protection Ana
Infrastructure (Haryana) Pvt. Ltd. : ’%ﬂ

PROP.
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KOMAL TEXTILES

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-1, DISTT. SONIPAT, GT ROAD, HARYANA
e e e e e T T T T T e P —

I/WE from KOMAL TEXTILES (Plotno.327, Barhi Industrial Estate, PH-1, Distt.Sonipat
Pin - 13110) mention that we have permission of 20kld water per day in
- our CTO and we are using water under our permissible limits only .
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CO'F_(TACT&B.*IO&B“;U
’ EMAILKOMAL TEXTILE@YAHOO.COM \
IGSTIN-OGAMPJGSMD1ZO |

KOMAL TEXTILES

PLOT NO. 327, BARHI INDUSTRIAL ESTATE, PH-1, DISTT. SONIPAT, GT ROAD, HARYANA

DECLERATION FOR TEXTILE CHARTER

C’ |/We at Komal textiles would like to confirm that our unit is actively trying
Implementing comprehensive water conservation measures that align with the
textile charter established by CPCB for water recycling and prevention of pollution
within textile industries.

FOR KOMAL TEXTILES
e

D 7l erop.

THANK YOU,
KOMAL TEXTILES
(PROPEREITOR)
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Adequacy report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-I, Barhi, Sonepat,

Hazana

Contents
1. Introduction ..............co.e i IS D RO RAID B OB PP 1 8 0 LIRS s s
Y SOODE OF SIUAY . .ox.umdsifesisissieriombb B GIo OIS Gsoviriinaess B
2.1 Lint of ChOMICAIE: .o et e b ST 4
2.2 Details of optimum treatment process (ETP): .........ccees. i 3
3. Adequacy assessment of ETP .......cocvovevomseissmresessrenens B el
. 4. Hazardous Waste Management...........c.cc.ocvvvvreessmrenen I e : e
5. Maintenance for ETP ........c.ccccusiremmarsssseonsas e 7 A |,
B - COnBIUSIONS ... e S e e B Mo -
: Summary of Adequacy Report for ETP for M/S Komal Texiile......... s
Adequacy'Certiﬁcate ......................... R SR L

Images of various units of ETP at M/S Komal Textile...........

Table of Tables
Table 1: List of chemicals used in the unit
Table 2: Adequacy assessment report ¢

Table 3: Inlet and outlef para S

Table of Figuress




1. Introduction

M/S Komal Textile Plot No.- 327, HSIIDC, Phase-l, Barhi Industrial Estate District-
Sonepat, Haryana. Its main work is all kind of dyeing and washing of yam. The current
processing capacity of the factory is 125 Kgs per day.on a shift operation of 10-12 hours
duration.

The source of water supply is from HSIIDC water supply/ boring water. This water is
used for the processing, dyeing & washing operations.

To meet the statutory effluent discharge standards, Company installed an effluent

treatment plant (ETP) with a capacity of 20 KLD.

The industry approached the Department of Civil Engineering, Deenbandhu Chhotu
Ram University of Science and Technology, Murthal, Sonepat (Haryana) for carrying out
the adequacy assessment report of the Effiluent Treatment Plant (ETP) installed in the
premises of the industry to treat the effluent generated through the washing & dyeing

process.

1.1 Scope of study

This report aims to prepare an adequacy report of ETP installed in the Campany.
1) Study the treatment efficiency of each unit of ETP.

2) Determine the requied and the existing capacity of each unit
the adequacy of ETP. s fe

g ManufactUﬂhgpm .'

114
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gf;JaU::y report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepat,

Figure 1: Flow Chart of processing of materials

Yarn is the basic raw material, which is converted into the ﬁnal product in the presence |
of auxiliary chemicals & necessary dye stuff.

As shown from the process flow chart, the yam is subjected to washing, dseeim &
finishing, which are major process involving chemlcal addlﬂm in th&

machine and finally product. i




rfa[:?:y report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepat,

Table 1: List of chemicals used in the unit

" 8.No | Chemicals used for
Cotton Dyeing
1 Soda ash
2 Acetic Acid
3 Dyes |
4 Hydrogen Peroxide |
5 Salt
6 Soaping Agent
7 Softeners
8 Enzymes

Design discharge:

n

Theoretical waste water flow 3.5 KL/day (0.145 m%hr)

20 KL/day (0.83 m%hr)

L]

Design waste water flow

2.2 Details of optimum treatment process (ETP):

From treatment of dyeing wastewater, an intermittent system is suitable to treat the

per pollution control board norms. The followmg atrishiats
E.T.P for dyeing of yam waste water has been shown in |
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Figure 2: Flow chart of effluent treatment plant

ARl Equillzatlon i
r Inlet —D' Tank/Collecting
o Tank

3. Adequacy assessment of ETP

The various aspects of the ETP, including its design, operation, and performance, to G
L ensure that the plant is capable of effectively treating wastewaw m me m@
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A ac of ETP for M/S Komal Te:’ﬂe, #327, HSIIDC, PM397, a_rolsﬁﬂepafaa'}’ana acl e TN

Table 2: Adequacy assessment report of ETP for M/S Komal Textile

TAdequacy | Status of work
|

'S. | Unit Process Required Basis | Required ‘Existing Capacity
No. of design Capacity Size
m?¥/ (Lx B x H)
T | Flow 35KLD g = ~ [20KLD Adequate | Working satisfactory, |
= {0.145 mhr) (0.83 m%hr) | more than half of its
capacity.
[z Screen = - (0.4x04)m Adequate | Working satisfactory.
=3 Screen Chamber = = (04%x28x0.7)m Adequate '; Working satisfactory.
1 [ Equalization Tank 12 hr. 1.74 m® 40 m3 Adequate l Working satisfactory.
;_ 'f.__'_ .; (3.0x 3.66 X 3.65) m !:
;I" [5 | Dosing Tank (3 Nos.) 10 min 0.024 m? 0.6m° Adequate | Working satisfactory.
I ] G ‘Tube Settler 2 mhr/m? 0.037m? 3.9m? Adequate ";Working satisfactory.
. 'j-.' i Surface Loading, (26x15x2)m %(&Q/ II
Or PagEEn ARG RA !
Jz 1hrs each ﬁ;‘f{iq: Prg R s Il .
| =] ICRUST, Mufthal, Sonpat. (5t ) |
- 17 | Filter Feed Tank 60 min 0.145 m’ 2m? Adequate ‘ Working séiﬁéf‘a‘é?o?{;‘_“-!
|8 | Sand Filter 3 m¥/hrim? 0.028 m? 0.158 m? for each Adequate ‘ Working satisfactory. :

Department of Civil Engineering, DCRUST. Murthal, Sonepat Page | 7
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Surface Loading,
1hrs each

Dia- 0.450 m, H=1.5m

| 3 m¥hr/m?

el N Surface Loading,
B . [t each

0.028 m?

0.158 m? for each
Dia-0.450 m, H=1.5m

Adeqguate

Working satisfactory.

m (Colour | 3 m¥hr/m?
moval Filter) (2 Nos.) | Surface Loading,

| 1hrs each

0.028 m?

0.158 m?* for each

Dia- 0.450 m, H=1.5m

Adequate

Working satisfactory.

(0.85x 7 x0.75) m,

(1.0x7 x0.79) m

Adeqrate

Working satisfactory.
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4. Hazardous Waste Management

Haryana
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dequacy report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepal,

Table 3: Inlet and outlet parameters of waste water of ETP.

S.No. | Parameter Standard
Limit as per
HSPCB
Inlet | Outlet
1. | Colour Blackish | Colourless | Not Specified
(Hazen)
2. | Odour Mild Odourless | Not Specified
3. |pH 9.67 7.59 6.0-9.0
4. | Total Suspended Solids | 162 16.4 1500
(mg/l)
5. | Total Dissolved Solids | 2687 1042 2100
(mg/l)
6. | BOD 3 days (27°c) (mg/l) | 139 11 500
7. | COD (mg/l) 335.2 58.4 1400
8. | Oil & Grease (mgll) 14.6 <4.0 15

Table 3 show that the results of the waste water from inlet and outlet of ETP are within

prescribed limits set by HSPCB.
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gf}?;j’;y feport of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepat,

EEﬂﬂ-.i‘—__
In this process waste sludge will be released in the form of hazardous waste, for which

sufficient size of site will be provided inside the premises & finally it will be handed over

o Gujrat Enviro Protection & Infrastructure Limited (GEPIL) at CTSDF site Palli,

Faridabad for further treatment and final disposal.

5. Maintenance for ETP

» Equalization tank, reaction & settling tank to be properly cleaned once a month.
. Polyelectrolyte has always to be kept in a homogenous condition so that there is no
settlement of any undissolved portion.

» Sludge shall be stacked in the solid drying leachate proof tank or HDPE tank to be
covered after normal working hours, so that there is no run off during the rain and
drying material has to be packed in a HDPE bag properly sealed before disposal.

» Adequate training to the operative staff shall be regularly provided in the correct

operation & maintenance of the plant.

‘»f

Staff shall also be provided with adequate PPE’s while handling acidic/hazardous

effluent. _ 1S i-'l-:‘ .-
. i ‘(V 3 S0 ' i 5‘-1;;-. I

i Dr PARVEEN JANGRA by e e e SRS
6. Conclusions B PARYERN A e SR
Dspu of Civil Engineering = ke vl

DCRUST Murihal, Sonipat (HR) =
» The Effluent Treatment Plant installed at M/S Km extiie --

» No river or nala is present near

treated and then disf
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gge*?;;;r report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepat,

> The quantity of water consumption depends on the yarn requirements specified by
the client; therefore, it may vary on a daily basis.

» All the effluent generated by the industry is directed to the ETP. No bypass is
present.

» All parameters are being monitored regularly.

» The Effluent Treatment Plant is adequaté to treat the 20 KLD of wastewater
however, at present only 3.5 KLD of waste water is generated by the unit.

Dr. PARV|

Assistan! Xrofess!

' Depit of Qvil Enginegnng

E ' DCRUST, Murthal, Sonipal. (HR )
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i;‘f;};f:}’ report of ETP for M/S Komal Textlle, #327, HSIIDC, Phase-l, Barhi, Sonepe.
LLlp daido RS —
Summary of Adequacy Report for ETP for M/S Komal Textile

S.No. | Description Remarks
1 | Name of Unit W/S Komal Textile
2 Address of the Unit Plot No.- 327, HSIIDC, Phase-l,
Barhi Industrial Estate District-
Sonepat, Haryana
3 Activity /Process Washing and dyeing of yarm
4 Product Capacity 125 Kgs/day
O 5 Manufacturing Process Yes
6 Source of water HSIIDC water supply/ boring
water |
7 Rate of Water Consumption
(i) | Industrial 4.5KLD l
(ii) | Cooling/Boiler -
(iii) | Domestic 1.0 KLD
(iv) | Others =
€ '8 | Rate of Effluent Discharge
(i) | Industrial 3KLD
(i) | Cooling/Boiler P
(iif) | Domestic T
(V)| Others
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Adequacy report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepat,

———— L

12 | Whether unit has installed ETP Yes
13 | Detail of ETP Ves
14 | Whether effluent discharge rate is | Yes
monitored
15 Whether manufacturing process/ | Yes
characteristics of raw material have
been studied thoroughly
16 Whether influent characteristics have | Yes
been monitored
17 Whether any bypass arrangement | No
18 Whether design aspects have been | Yes
considered while evaluating
adequacy of ETP
19 If modification have been suggested | Not required
to upgrade ETP
20 Whether existing ETP will be able to | Yes (if operated properly)
give effluent as per required
parameters
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Adequacy report of ETP for M/S

Haryana Komal Textile, #327, HSIDC, Phase-I, Barhi, Sonepat,

T ———

Adequacy Certificate

Base ite vial
d on the site visit conducted by a team of experts from the Civil Engineering
Department (CED), Deenbandhu Chhotu Ram University of Science and Technology.

Murthal, Sonepat (Haryana) to M/S Komal Textile Plot No. 327, HSIIDC, Phase-,

Barhi Industrial Estate, District Sonepat, Haryana, and the subsequent review of the

infrastructure related to the effluent treatment plant (ETP), including its specifications and

r) historical performance data (as detailed in this report), it has been determined that the

existing ETP is adequately equipped t0 handle the effluent generated from the current

production capacity (125kgs per day) of the unit, and is in accordance with the

parameters outlined in the report.

e e e ————T
Department of Civil Engineering, DCRUST, Murthal, Sonepat Page|14
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Adequacy report of ETP for M/S Komal Textile, #327, HSIIDC, Phase-l, Barhi, Sonepat,
Haryana

il ol SR

Images of various units of ETP at M/S Komal Textile

Dr P#E{
Assisla Professor

Deptt of Civil Engineenng

2 DCRUST, Murthal, Sompat (HR)
FOR KOMAL TEXTILES

M :

P ad
&

PROP.

Department of Civil Engineering, DCRUST, Murthal, Sonepat



». AsiA ENVIRO LaB ™

(An ISO 9001 2015, 14001 2015, 45001:2018, CPCB Govt. Approved Laborato

r
Job Description : Environmental Testing, Calibration of Equipments, ETP/STP Plant Operation Etc

Branch Off. : 03, 18t Floor, Hotel SANAYA Complex, Sikka Colany, Delhi lto.d W 131001 (HR)

Ph. No. : 8092000998, 0996006689 Emalil : atservices2100@gmail. com, hfo@lnmua.w.h

_ Test Report
l_swt eport No.: 2 Ar.l,/m,vzeouozs;wwm [ Reporting Date : 01/05/2025 |
[ Issued to: Sample I'd : AEL/KT /260425 /WW/01 ra
| M/s Komal Textile (Barhi) Date +26.04.2025
| 327 Barhi Industrial Estate Phase-1, Distt- Period of testing  : 26.04.2025 to 01.05.2025
__Sonipat (Haryana)- 131001
| SAMPLE PARTICULARS:
_Type of the Sample Untreated Effluent Water Sample
Date of Sampling 25.04.2025
. Point of Sample Collection From ETP Inlet
Sample Collected By Dushyant
Purpose of Analysis Monitoring
TEST RESULTS:
Sr. No. Parameters Results Test Protocol
Unit
1 |pH - 9.67 APHA 23+ Ed. 4500 H B
| 2 | Chemical Oxygen Demand (COD) mg/l 335.2 APHA 23 Ed. P-5220 B
Bio-Chemical Oxygen Demand
i 3 (BOD) at 27°C for 3 days mg/1 1390 15-3025 (P-44)
4 Total Suspended Solids mg/l 162.0 APHA 23rd Ed. 4500 H B
5 0il & Grease mg/I 14.6 1S-3025 (P-39)
6 Total Dissolved Solids mg/l 2687.0 APHA 237 Ed,.2540C
Chetked By

Note: 1. The result listed refer only to the tested samples and rameter
;,;..:ﬁ.uumnmmud-ﬁ- .
”mwﬁmﬂhMM? days of s
‘mmhmuhwawulmﬂnuh

Media without our special permission in writing,




Branch g
= Off. - 03, 18t Floor, Hotel SANAYA Complex, Sikka Colony,
No. -
27k No. : 9992000008, 9996996689 Email : atservices2100@gmail.com, info@atservices.co.in

ASIA’EAVIRO LAB

(An 1SO 0001 2015, 1
Job D
escription : Environmental Testing, Callbration of Equipments, ETP/STP Plant Opsration Etc

4001.2015, 45001:2018, CPCB Govi Approved Laboralory)

Delhi Road, Sonipat- 131001 (HR)

L]
LReport No.: AEL/KT/26042025/Wwjoz |

Issued to;
M/s Komal Textile (Barhi)
327 Barhi Industrial Estate Phase-1, Distt-

Sonipat (Haryana)- 131001

Test Report
Reporting Date : 01/05/2025 |
[Sample I'd s AEL/KT/260425/WW/02
Date 126,04,2025

Period of testing  : 26.04,2025 to 01.05.2025

SAMPLE PARTICULARS:
_Type of the Sample Treated Effluent Water Sample
Date of Sampling 25.04.2025
Point of Sample Collection From ETP Outlet
Sample Collected By Dushyant
Purpose of Analysis Monitoring
TEST RESULTS:
s Standard
r.
= Parameters Unit | pesults | Limitas per Test Protocol
0. .
HSPCB
ll 1 pH 7.59 6.0-9.0 APHA 23 Ed. 4500 H B
2 Chemical Oxygen Demand(COD) mg/l 58.4 1400 APHA 237 Ed. P-5220 B
Bio-Chemical Oxygen Demand
3 mg/l 11.0 500 1S-3025 (P-44)
(BOD) at 27°C for 3 days
4 | Total Suspended Solids mg/| 164 | 1500 APHA 23rd Ed. 4500 H B
5 Ol & Grease mg/l <40 15 1S-3025 (P-39)
6 | Total Dissolved Solids mg/l | 1042.0 2100 APHA 23 Ed.,2540 C
Remark-Standard Limits are given as per consent (Barhi Industrial Area, Sonipat)
Checked By

Note: 1. The result listed refer only to the tested samples and applicable parameters.
2 Sample will be destroyed one month from the date of issue of test certificate.

;mmmmuupnamummmmdmﬂum_ YT :
4_-n..,.,mum:wh-mmmd-wyu-umudmuuhnuu-mhnbﬁmm-ﬂqylﬂhndhmm

mm"wﬂmum

Haad Of. - H1-637, Near Pollution Control Board, RICO Industrial Area, Bhiwadi, Distt. Khairthal-Tijara (Rajasthan) 301019
Mob. No. : 9694668022, 9466619911 Email : asiaenvirolab@gmallcom, Website : wwwasiaenvirolabeom
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
IGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that |/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAYV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL {D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tfried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file. verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
fhe prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behailf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intenfs and
proposes. And |/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on thi22ndday of.....May . 2025
Accepted, identified and certified subjected to the terms of the fees.

y
P A
[SIDDHARTH BATRA] [ARC‘HNA YADAV] Client

[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]

L g
Advocates g&q’/ﬁ/"” ’

f'rOp-
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Vijay Kumar <vijay.kumar@satramdass.com>

SATRA MD’\i) 3 :;‘4 CO.
Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65
& 76 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Fri, May 23, 2025 at 1:06 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Rhythm Katyal <rhythm.katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

E Paperbook-NGT Reply-R65 Vardhman Gar
Tex_Redacted.pdf

E Paperbook-NGT Reply-R76 Nutex or Prince Dyeing
_Redacted.pdf

B Paperbook-NGT Reply-R57 BCL
Fabrics_Redacted.pdf

E Paperbook-NGT Reply-R53 Rajasthan Knitting
Mills_Redacted.pdf

E Paperbook-NGT Reply-R28 Jyoti Dhaga
_Redacted.pdf

B Paperbook-NGT Reply-R18 Komal
Textiles_Redacted.pdf

Dear Sir,
PFA.

Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65 & 76 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.
ADVOCATE

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you
are not the intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any
attachments is prohibited. If you have received this communication in error, please notify us by reply e-mail and immediately and
permanently delete this message and any attachments. Thank you."

3 attachments

ﬂ Paperbook-NGT Reply- R9 Manohar Filaments.pdf
9723K

ﬂ Paperbook-NGT Reply-R17 Generous Textiles _Redacted.pdf
9914K

ﬂ Paperbook-NGT Reply-R50 Shree Jee Fabrics_Redacted.pdf
5406K


https://drive.google.com/file/d/1rCsShUI0zEyJRmyMM0-teTJ3XJQ8QDg2/view?usp=drive_web
https://drive.google.com/file/d/1YFtX2lNdV9FN3cJdMw-oH7HcsryGrFDs/view?usp=drive_web
https://drive.google.com/file/d/17GK8omS669PhW3cPpsDTVkDsCYQJZbma/view?usp=drive_web
https://drive.google.com/file/d/101dpCzwSv0uq8Grz3tqs_oN9JPDndrY8/view?usp=drive_web
https://drive.google.com/file/d/1rb2vxscrhc9PJevOafSN96yqAtbVP6BF/view?usp=drive_web
https://drive.google.com/file/d/1W3n-Tp3OrsIbr2DwJTzARC4YHORoHpWg/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.1&disp=attd&realattid=f_mb0hj8vj0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.1&disp=attd&realattid=f_mb0hj8vj0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.2&disp=attd&realattid=f_mb0hjeg11&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.2&disp=attd&realattid=f_mb0hjeg11&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.3&disp=attd&realattid=f_mb0hk2l72&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.3&disp=attd&realattid=f_mb0hk2l72&safe=1&zw
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